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The following Act of the Tamil Nadu Legislative Assembly
received  the asseot of the  President on the 17th May 1988
and is hereby published for ‘general information :-—

ACT No. 27 OF 1989.

An Act to umend and consolidate the law relating to, .and to mdke =
better provisions for, the regulation.of buying and selling .. of - -
agricultural produce and the establishment and proper admmtstm- ‘
tion of markets for agrzcuLtural produce, m the State of Tamzl
Nadu )

WHFRI:AS it is expedient to provxde for the better regulatxon of
buying and sel!lmg of agricultural produce and the establishment and
proper administration of markets for agricultural produce in - the’
State of Tamil Nadu; - : o

BE it enacted by the Legislative Assembly of the State of Tamil . =
Nadu in the Thirty-eighth Year of the Republic of India as follows :— =

CHAPTER 1
. /
o PRELIMINARY.

1. Short title, extent and commencement. —(1) This Act may be
called the Tamil Nadu Agncultural Produce Marketmg (Regulauon)
Act, 1987.

(2) It extends to the whole of the State of Tamil Nadu,”

(3) The provisions of sub—sectx_ons (2) and ) of sectxon 22
“and sub-sections (5} and (7) of section 37 shall come into force “at
once and the remaining provisions of this Act shall come. lnto force
on such daté as the Government may, by notxﬁcatlon appomt Tand
different .dates may be appointed for differeat areas and for dlﬁ'erenti_
provisions of this Act. _

. 2. Deﬁmtzons —In this Act, unless the .context otherwxse re- ,
quires,— , R

(D) “agr icuitural produce ” means any produce of agnculmre, ;
whether processed or unprocessed, specified in the Schedule ; :

@) agncu];txure ” includes horticulture, fruit growing, seed‘
growing, animal husbandry (including breeding of livestock), apicul-
ture, pisciculture and sericulture and * agricultural” shall be con-
strued accordingly ;

(3) Board ” means the Tamil Nadu State Agricultural Mar- | o
keting Board established: under section 35 ; S

GO broker ” means an agent who, in consideration of &
commission, fee or remuneration contrives, makes and concludes a
bargain or contracts on behalf of his principal, for the purchase or

i sale of any agricultural produce, but does not receive, deliver, trans-
port or pay for the purchase or colisct payment for the sale of, the
! agricultural produce ;

(5) ““ Chairman” means the Chairman of a market com-
mittee ;

(6) “ Collector ” means the Collector of the district in wu.ch : L
the notified arca is situated or, if such arca is situated 1w .o or more
districts, the Collector of one of those districts designated by the"
Government in that behalf;

(7) “c¢ommission agent” i'ncans a person, who, by himself or
through his servants, buys and sells agricultural produce for anothec
person, keeps it in his custody and controls it during the process of

@




(1 _“ market ” m‘ 13 market estabhsl;red under sub-
tior (1).of. section’ 6 and shall, .except in sub-secuons (1) and (2) of
that: sectron, mclude @ subsidiary. market ;

(11) “market committee** means any market commmee esta-
Abhshed undér ‘sub-section (1) ©: ‘section 5;

‘ i (12) ¢ nouﬁed ag:xmltural produce”’ mens any agncultural
; produce specified in’ the nonﬁcatron under section 3 ; '

- . (13) “notified ‘area” means any area notified under secnon 4‘
a8, 'dtcred by any uotrﬁcauon under sub—secuon (1) of .section 9

(14« iictified ma.rket ‘area ” meadls any area notified undet‘ =
wbssection (2) of section 6 | as; altered by any notlﬁcatlon under sub-~

k'xon (1) of section 9; - E '
-~ (15) “person” ‘means’ an mdrvxdual or a fitm or a compary ¢ “or
an association or a body of mdwlduals whether mr‘orporated or’ not '
P Q) ] local authority. . ‘.
5] '“‘Explanatzon —In thlS_’ clause; local authonty ” shall have the
¥ ‘same meaning assigned to'it m “lause (20) of section.3 of the Tamil
"‘Nadu Pubhc Health Act 1939° '(Tamil Nadu Act III of 1939)

(16) “PreSrdent” means 'he Presicent of ihe Board’

- . an processmg ans any. one Of - more ‘of a series of treat-
_ments such as powdermg, crushmg. decorucatmg, husking, par—borhng. .
) pohshmg ginning, pressing, curing, pastuerising or ‘any other man-
udl,; mechamcal chemical,* physrcal or other treatment -to which raw
agncultural produce_or its*product are sub]ected to, to make it ﬁt_
L !m' marketmg or ultimate consumptxon ; . ‘

e "(18) e producer & means any perSOn who grows rears, or pro— )
E ‘duces by himself, ot by hired.labour, or. otherwise, any agncultural
. ‘produce in an extent.of land;not less than half-an hectare but does - -
:-pot include a. broker -or aitrader in- that produce, although he : mlyi' -

. grOW, rear: ‘or produce fha P

. Provrded that for the purposes of clauses (a) and (c) of}
section, (2) of section 10; -2 ‘person shall not be deemed. to be a pro-
,."ducer, _unless he. has grown; reared, or produced ‘the notified: agri-
- cultural produce. for :a ‘period of 1ot less than three years ‘immedi-
. “graly preceding the date. of occurrence of the vacancy agamst whlch'
g 'he 18w be nommated S o _

LI any questlon arlses as to whether any person is a producer or
v not for the purposes of this ‘Act, the decision of the Collector shall,

- sub]ect to the provisions of section 60, be final. ‘In arriving at .a’
decmon, the Co]lector shall follow such procedure as may be pre-

r1bed

Explanalzor:.—For t_he purpose of thls clause “ producer
also ‘include a teriant ; : »
(19) “Registrar” means the Reglstrar of Co-opcratlve’ Socle _'
tiey for the: State’ of TamJl'Nadu* e Ee : -

“(20) “ Schedule' "

\

» »sha'u :

:"Act i
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(21) « Secretary ” means the Secretaty of a market oommu:tee 5
and includes a Joint, Deputy or Assistant Secretary ; '
©(22) “ subsz.dlary market ” means any subsidiary market est&
_blished under sub-section (3) of section 7; ;

(23) “trader ” means a person who buys, sells, stocks pm :
cesses, treats or in any way deals with. any notifieid agncultural pro-
duce either for himself or as a partner or as an agent of one or . -
more persons and.includes a commission -agent, del credere agent or
any other mercantile agent but does not include a broker. :

1 3. Notification of intention of regulatzng nﬂarketmg of agrtcul-

" turai produce in specified area~—(1) The Government may, by notifi-
cation, declare their intention of regulating the marketing of such -
'agnculmral produnce and in such -area as - may be spec1ﬁed in the
notification.

(2) The notification shall state that any ob]ectxon or sugges— ‘
tion. which may be received by the Government, within such period /
as may be specified in the notification, shall be ‘considered by thent. §.

A copy of the notification shall also be pubhshed in such othcr i
manner as may be prescnbed : )

4. Declaration of .notified area—(1). After the expiry of ?l;he-
period specified in the notification under section 3 and after consi-
dermg such objection and suggestion as may be received before such ,
expxry, the Government may, by notification, declare the area speca.-'
fied in the notification under section 3 or any portion thereof to be g

‘a notified area for the purposes.-of this Act in respect of any agri-f
cultural produce specified in the notification under that section. = *

A copy of the notification shall also be published in such other
. manner as may be prescribed.

(2¥ A notification under section 3 or under sub-sc.iha - (1)
shall have full force and effect notwithstanding any irregularity ev
defect in the publication of 2 copy of such notification.

CHAPTER IL
MARKET COMMITTEES. X

5. Establishiment of market committee—(1) The Government
shall establish a market committee for every notified area. It shall
be the duty of the market committee to enforce the plovxsxons ‘of-
this Act and the rules and by—laws made under this Act in  such

notified area.

(2) Where, after the estabhshment of a market committee
under sub-section (1), any agricultural produce is notified in relatiod
to the notified arca for which the market committee has been esta-
blished, then, the market committee shall be deemed to have been
established in respect of that agricultural produce also.

6. Establzshment of markets. ——(1 ) Every marke. committee shall
establish in the notified area such number of markets providing such
facilitics, as the Government may, from time to time, direct for the
purchase and sale of the notified agricultural prodvcc

. (2) The Government shall, as soon as may be, after the esta-
blishment of a market by a market committec under sub-section (1),
declare, by notification, the area of the market and such area around
the market as may be speciicy iu the notification to be a notified
market zrea for the purposes of this Act in respect of any notified

agricultural produce.
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(b)

)

(3)

(4)

(8)

Establishment of special and subsidiary markets — (1) Notwithstanding anything

contained in section 6, where the Government are satisfied that on account of the

specialised nature of marketing of any agricultural produce, like fresh fruits, fresh

vegetable, or wool, in any area, it is expedient to ensure the efficient regulation of the

marketing of such agricultural produce in such area, the government may establish.
in such area special market for such agricultural produce, and

independent market committee in relation to such special market Notwithstanding
that such area falls within that local limits of the jurisdiction of nay other market
committee or committee already functioning in that area,

where a special market and independent market committee are established under the
sub-section (1), the Government may, by notification, declare that the provisions of
this Act shall with such modification, restrictions or limitation as may be specified in
the notification, apply in relation to such special market and independent market
committee.

The market committee may, with the provision approval in writing of the
Government, Establish, within the notified market area, such number of subsidiary
markets as may be necessary providing such facilities as the Government may, from
time to time, direct, for the purchase and sale of the notified agricultural produce,
(a) The Government may, by notification, declare their intention to direct the
independent market committee, or as the case may be, the market committee
concerned to close such special market or subsidiary market, as may be specified in
the notification. The notification shall state that any objection or suggestion which
may fied in the notification, shall be considered by it.

A copy of the Notification shall also be published in such other manner as may be
prescribed.

(b) After the expiry of the period specified in the notification under clause (a) and
after considering such objection and suggestion as may be received before such
expiry, the government may direct the independent market committee or as the case
may be, the market committee concerned to close the special market or subsidiary
market specified in the notification under clasue (A) and such direction shall be
given effect to by the independent market committee, or as the case may be, the
market committee concerned within such period as may be specified in the direction.

Trading in agricultural produce in notified area.-- (1) No person shall, within a
notified area

(a) set up, establish or use, or continue or allow to be continued any place for the the
purchase or sale, storage, weighment, measurement or processing of any notified
agricultural produce,

(b) Operate as a broker, weighman measure, trader, warehouseman or any other
capacity in the relation to buying and selling of any notified agricultural
produce.

(c) Except under and in accordance with the conditions of a licenses granted to him
by the market committee:
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Provided that the market commitfee- may excmpt from. the provx-.ff'. Afa s

sions of this sub-section any person who carries on the business” of
purchasing or selling, storing, We'xghmg, measurmg or ‘processing any
notified agricultural produce in any. quantlty not exceeding such' quarv
tity as may be prescnbed A e

Provided further that & producer selling, storing, weighing, mea- -
suring or rrocessmg any notified avucultural produce which = has
beén grown, reared-or produced by him, or a co-operative marketing -
society sellmg, storing, weighing, measuring or processing.any noti-

 fied agricultural produce which has been grown, reared or = produced .
- by any of its members, shall be exempt- from the provisions of this™
sub-section, but the Government may withdraw, for such period as
may be prescribed, soch _exemption in respect of any such producer -
or co- operatlve marketing society or’ all of thera. -

Explaatzon * Co-operative marketmg society ” means any co-
operative society reglstered or deemed to be registered under the.
Tamil Nadu Co-operative Societies Act, 1961 . (Tamil Nadu: Act 53

" of 1961) which has, as its principal- object the promotlon of the'
marketing of the agﬂcultural produoe grown reared or produced ~
by’ 1ts members , :

(2) Nothmg contamed in sub-section (1) shall apply to—

' (a). a person purchasmg anv notlﬁed agncultural productr
for his.own domestic consumptlon in"any quantlty not exceedmg
ksuch quanut} as may be prescnbed ,

Y a person purchasmg any notified agncultural produce for

his own' seed purpgses in any quantlty not excceding such quanmty"w :

as ay be prescnbed

(c) a Warehousing Corporation establishe¢ or ‘maintained
by the State or.Central Government or .a warehoaseman . licensed
under the Tamil Nady Warehouses Act, 1951 (Tamil Nadu' Act XV
of 1951) in respect of storage, welghment or meusurement of any(
notified agricultural produce accepted for Warehousmg .

(3) Notwithstanding anythmg contained in sub-secuon (1) no
person shall, after ‘he date to be notified by the Government in this
behalf in the Tam'l Nadu Government Gazette, purchase or sell any
notified agricultural produce in a notified market area’ outs:de the
market in that area.

Explanation.—-For the purpose of this sub-section, purchase or

sale shall, unless otherwise prescribed, mean the. purchase or: sa‘e‘
in the first point in the notified ‘market area.

(4) A hcence under sub~sectron (1) may be k refused to. a
Derson— ‘

has not elapsed smceu the date of the- cance]latlon or

/b) who has been convicted of an offence whers such offence
relates to his business or his integrity as a man of business ; or '
- (c) in régard to whom the market committee is satisfied; after
such enquiry as it considers adequate, that he is a benamidar { r
a partner with, any other person to whom a hcence may be reﬂxsedf
“under clause (a) or-clause (b).

(5) If a market committee is sthﬁed either on ‘a- reference
~ made to it.in this behalf or. otherw15e that—-—

(a) 2 licence granted under’ sub—sectxon (1) has been obtzuned f;
by misrepresentation or fraud, or

(b) the holder of a lxcence has confravened .or fa:led ti
comply with, any of the provisions of this - Act or the rules or by:
Jaws made under this Act or any of the cendmons of the licence,

LA Ciravm) TX2 D e 2904\ D

(a) whose 11cence was cancel]ed and a perlod of three yeare ~
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Then, without prejudice to any other penalty to which the holder of the licence may be liable
under this Act, the market committee may, subject to such rules as may be made in this
behalf cancel or suspend the licence, after giving the holder of the licence a reasonable
opportunity of showing cause against such cancellation or suspension.

(6) Any person aggrieved by the decision of the market committee,--

(a) refusing to grant, or

(b) canceling or suspending,
a licence may, within such time as may be prescribed, appeal to the Board and the Board may
make such order in the case as it may think fit.

(7) A licence granted under sub-section (1) shall be valid for a period of—
(@) Three years in respect of a person who carries on the business by wholesale
of purchasing or selling any notified agricultural produce:

(b) one year in respect of others.

And may be renewed from time to time and the provisions of this Act shall, so far as may be,
apply in relation to the renewal of a licence as they apply in relation to the grant of a licence

(8) Every person to whom a licence is granted under the sub-section (1) shall comply
with the provision of this act, the rules and by-law made under this act and the
conditions specified in the licence.

(9) Every person licensed or liable to pay fee or any other amount under this act shall
keep and maintain a true and correct account and such other records showing such
particulars as may be specified in the by-laws of the market committee and shall
submit such periodical returns relating to his business transaction including
processing as may be prescribed, to the market committee in such manner and
within such period as may be prescribed, together with the fee or other amount due
on the basis of the return.

9. Alteration of notified area, etc—(1) The Government may, by notification, with

effect on and from such date as may be specified in the notification, -

(@) include any area in, or exclude any area from, any notified area or any
notified market area;

(b) divide any notified area into two or more separate notified area

(c) amalgamate two or more notified areas into ;

(d) declare that regulating the marketing of any notified agricultural produce in
any notified market area shall cease or that the marketing of any agricultural
produce hitherto not regulated shall be regulated in any notified market area

Provided that the power conferred by this section shall, in relation to any
notified area or agricultural produce, be subject to the provisions of section 3.

(2) When the limits of the notified area for which a market committee is
established are altered under sub-section (1), the following consequence shall,
with effect on and from such date as may be specified in the notification, ensure
namely :--
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(3) The Government may, at any time withdraw any member or members nominated by
them under the sub-section (2) and fill The Uttar Pradesh the vacancy or vacancies by fresh
nomination.

11. publication of names of members of market committee.- The names of the members
of the market committee nominated under section 10 shall be notified by the Government in
the Tamil Nadu Government Gazette.

12. Chairman and Vice Chairman of the market committee.- Every market committee
shall elect in such manner as may be prescribed,--
(a) One of its members who is nominated under the clause (a) or clause (c) of sub-
section (1) of the section 10, to be its chairman, and
(b) another member to be its Vice-Chairman

13. Disqualifications for membership of the market committee.—A person shall be
disqualified for being nominated as, and for being, a member of a market committee—

(@) if he is a minor or of unsound mind ;

(b) if he is an application to be adjudicated as insolyent or kis an undischarged
insolvent ;

(c) if, he has been sentenced for any offence involving moral turpitude, punishable
under any law with imprisonment for one year and upwards, such sentence not having been
annulled and a period of five years has not been elapsed from the date of expiration of the
sentence ;

(d) if, and for so long as, there subsists a contract entered into by him in the course of
his trade or business with that market committee for supply of goods to, or for the execution
of any works undertaken by, that market committee.

Explanation.—For the purpose of this clause, where a contract has been fully
performed by the person by whom it has been entered into with the market committee, the
contract shall be deemed not to subsist by reason only of the fact that the market committee
has not performed its part of the contract either wholly or in part ;

(e) if heis in default for a period exceeding fifteen days by failing to pay any fee or
any other amount due to the market committee, from the date aon which a demand or notice
has been served on him in that regard

(f) if he is employed as legal practitioner on behalf of the market committee or against
it; or

(9) if heis a paid officer or servant of any market committee.
14. Assistant Director of Agriculture to be ex-officio member.—
The Assistant Director or Agriculture in-charge of marketing having jurisdiction over the
notified area shall be the ex-officio member of the market committee established for such
area, or where there are two or more Assistant Director of Agriculture in-charge of marketing
having jurisdiction over different portions of a notified area, one of such Assistant Director
as the Government may specify in this behalf.

15. Term of office of members, etc —(1) The term of office of the members of a market
committee other than the ex-officio member or the members nominated under clause (d) of
sub-section (2) of section 10, shall be three years from the date of publication in Tamil Nadu
Government Gazette of the notification under the section 11 and such members shall be
eligible for nomination for not more than another term of three years ;
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17.  Market committee to be a local authority.—Every market committee shall be deemed
to be a local authority for the purpose of the land Acquisition Act.-1894 (Central Act 1 of
1894) and the local authorities Loans Act, 1914 (Central Act 9 of 1914)

18.  Sub-committee, Special committee and delegation of powers.—The market committee
any appoint one or more of its members to be a sub-committee or be a special committee for
the conduct of any work, or to report on any matter, pertaining to its duties or functions under
this Act and the rules and by-law made under this Act and may delegate to any one or more
of its members such of its own powers or duties as it may think fit.

19. General Meetings.—(1) The Market committee may, at any time, call a general
meeting of the producers of the notified agricultural produce in the notified area and of
person licensed under sub-section (1) of the section 8, and shall call such a meeting within
one month after receipt of a requisition in writing from the director or from such member of
producers and of person licensed under sub-section (1) of section 8, or portion of the total
member of producers and op person so licensed as may be special in the by-law of the market
committee.

(2) 1f no general meeting is called in accordance with such requisition the Director
shall power to call a general meeting himself.

20. proceeding of market committee not to be invalidated by informalities—A market
committee shall have power to act, notwithstanding any vacancy in the membership, or any
defect in the constitution thereof, and the proceedings of a market committee shall be valid
notwithstanding that some person, who was not entitled to be a member, had sat, voted or
otherwise taken part in the proceeding of any such committee

21.  Nominated person to cease to be a member in certain cases—Any person nominated
under clause (a), (b) or (c) of sub-section (2) of the section 10 in his capacity as a member of
a body or the ceases to be a member of that body or the holder of that license, as the case
may be, for a period of more than three months, cease to be a member of the market
committee.

22.  Officers and servants of market committee.—(1) Subject to the provisions of sub-
section (2), (3) and (4) and the rules made in this behalf, the market committee may appoint a
secretary and other paid officers and servants as are necessary for the efficient performance
of its functions. The Secretary and other paid officers and servants of the market committee
shall be whole-time Government.

(2) Notwithstanding anything contained in any law for the time being in force, on
and from the 17" November 1981, the secretary and other paid officers and servants of every
market committee established under the Tamil Nadu Agricultural Produce Market Act, 1959
(Tamil Nadu Act, 23 of 1959) shall become whole-time Government Servants.

(3) The Salaries allowances, pensions and other remuneration of the secretary and
other paid officers and servant of the market committee shall be paid in the first instance
from the consolidated fund of the state and the market committee shall, out of the market
committee fund, repay to the Government the amount paid by the Government under this
sub-section

(4) Notwithstanding anything contained in this Act and subject to the provisions of
Article 311 of the Constitution, the Government may make rules regulating the conditions of
service of the secretary and other paid officers and servant of the market committee .
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25. Establishment of check-post or barrier—(1) If the Government consider that with a
view to never or check the evasion of payment of fee or other amount due to the market
committee under the provisions of this Act, it is necessary so to do, they may by notification,
direct the setting up of check-post or the erection of barrier or both, by the market committee
at such place or places as may be specified in the notification.

(2) Atevery check-post or barrier mentioned in sub-section (1) or at any other place
when so required by any officer or servant of the market committee empowered by the
Government in this behalf, the driver or any other person in the charge of any animal, vessel,
cart or other vehicles, shall stop the animal, vessel, cart or other vehicle, as the case may be,
and keep it stationary as long as may reasonably be necessary and allow such officer or
servants empowered as aforesaid to examine the goods decried by such animal, vessel, cart or
other vehicle and inspect all records in the possession of such driver or other person in charge
of such animal, vessel cart or other vehicle.

(3) If on such examination and inspection under sub-section (2), it appears,--

(a) that the fee or other amount payable in respect of the notified agricultural
produce has been paid or the provisions of this Act and the rule made this Act or the
notification or order or license issued under this Act are complied with the said officer or
servant shall release the animal, vessel, cart or other vehicle with the notified agricultural
produce ; or

(b) that the fee or other amount payable under the provisions of this act in
respect of the notified agricultural produce has not been paid or any of the provisions of this
Act or the rule made under this Act or any of the terms of any notification or order or license
issued under this Act has not been compiled with in respect of the notified agricultural
produce carried, the said officer or servant after making such enquiry as he deems fit and
satisfying himself as to such non-payment or non compliance, as the case may be shall seize
such notified agricultural produce.

(4) The seizure made under sub-section (3) shall forthwith be reported by the officer
or servant aforesaid to the magistrate having jurisdiction to try an offence under this Act and
the provisions of sections 457, 458 and 459 of the code of criminal procedure, 1973 (Central
Act 2 of 1974) shall, so far as may be apply in relation to the notified agricultural produce
seized under sub-section (3) as they apply in relation to property seized by a police officer.

26. Issue of receipt by market committee.—(1) Every market committee shall, in respect
of the notified agricultural produce deposited with it, issue a receipt which shall full
particulars of the notified agricultural produce so deposited and shall be in such form as may
be prescribed.

(2) The receipt issued by a market committee under sub-section (1) shall, unless it is
otherwise specified thereon, be transferable by endorsement and shall entitle the lawful
holder thereof to receive the notified agricultural produce specified in it on the same terms
and conditions as the original depositor.

217, Determination of fee, etc not to be questioned in prosecution.—(1) The order
determining the fee or other amount payable under this Act shall be conclusive evidence in
any prosecution or other proceedings.

(2) The validity of the levy or collection of any fee or other amount made under this
Act or the liability of any person to any fee or other amount so assessed or levied shall not be
questioned in any criminal court in any prosecution or other proceeding whether under this
Act or otherwise,



- 28: Levy of subscription for market rep ¢.=-Thé market com-
. mittee may, subject to such rules as may-be: ‘made under this Act,
levy a ‘subscription for collecting and disseminating among the sub-
seribers, information as to any matter relafifig to ‘statistics or marketing
in respect of the notified agricultural produce, . - .~ 7

-

29. Market Commitiee Fund.—(1) "All- moneys received by .a
‘ market committee shall be'paid into a fund to be called the “ Market -~
Conimittee Fund 2. All expenditure incurted by the market commit- -
* tee under, or for the purposes of, this Act'shall be defrayed out of the -
said fund; and any surplus remaining after such expenditure has been =
met shall be invested in such manner as may be, prescribed. ‘

(2) (a) Bvery market committee shall, in addition to the amounts
' ~payable under sub-section (3) of section 22, out of the Market Com-
mittee Fund, pay to the Government the cost of any special or addi-
tional staff employed by thc Government in consultation with the
market committee for giving eflect to the provisions of this Act’in the
niotified area. - AR . ‘

, {(by The Government shall determine the cost of special or addi-
tional staff and shall, where the staff is employed for the purposes of
more than one market committee, appostion such cost among the
market committees concerned in such manner as they think fit. The-
decision of the Government determining the amount payable by any
‘market committee shall be final. o

30. Purposes for which Market Conuanittee Fund may be ,e,xp“e(ri-‘
" ded —Subject’ to the provisions of section 29, the amount standing
to the credit of the Market Committee. Fund may be expended for
all or any of the following purposes, namely:— ‘

(a) acquisition or requisitioning of any site or building or pur-

_ chasc of other assets for the market committee for carrying out the
purposcs for which it is established ; : _

(b) establishment, maintenance and improvement of the markets
and providing such facilities in the market as the Government may
direct under sub-section (1) of section.6; o

(c) construction and repair of buildings which are necessary for
the purposes of such markets and for the health, convenience and
safety of the persons using it ; - R

(d) provision and maintenance of standard weights ~and

measures; _ , ,
(e) payment of amounts to the Governm:nt under sub-section
(3) of section 22; ’ / )

(/) payment of amount under sub-section (6) of section 33;

(¢) payment of interest on loans that may be raised by the
.market commiitee for carrying out the purposes for which it is
cstablished and the provision of a sinking fund in respect of such
loans ; 4 e : ' .

(h) collection and dissemination of information regarding all .
matters relating to statistics and marketing in respect of the notified .
agricultural produce ; o '

(i) scheines for the extension. of cultivation or cultural improve-
ment of the notified agricultural produce- within the notified area,
including the grant, subject to (he approval of the. Government, of
financial aid, to schemes for such extension or improvément within
such area, undertaken by other bodies or individuals ; ]

‘ (j) schemes for drying, cleaning. standard sing, sampling and .
grading of the notificd agricultural produce i order to mmake it fit for
marketing ; ~ o ‘ . A

(k) payments towarus putlicity and propaganda for the pro-

motion of the activities of the market committee ; S :
(1) contributions to the Market Board Fund ;

(A Group) 1V-2 Ex, (394) -3
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(3) Upon the issue of an order under sub-section (1) appomtmg a
Special -Officer, the following consequences shall ensue:—

(a) all the memvoers including the Chairman and Vice- -Chairman_
of the market committee constituted under this Act shall as from the date
of such order be deemed to have vacated their offices; and -

: () all the assets vested in the market committce shall, bubJCCt
to all liabilities, vest in the Government.

(4) The Government may, by ordef, transfe1
Officer appointed under sub-section (1), the assets and liabilities of the
market committee as on the date of such transfer.

(5). Where a Special Officer is appomted under sub-section (1),
the Government may appoint an advisory board to advise the Special
Officer in such maiters as may be specified by the Government and the
advisory board shall cons1st of the followmg members, uamely —

(a) three persons from among the producers of "the notlﬁed '

agncultural produce in the notified area;

(b). three persons licensed under sub-sect1on L of section 8 in
the notified area ;

(c) the Assistan* Dnector of Agnculture m-charge of marketmg -

having: jurisdiction over the wotic! 2722 referred to in section 14
(d) two other oﬁicers of the Governmeut

. - '{6) The Governm:nt may fix the ‘temuperation payable to. the
Special Officer appointed under sub-section (1) and the amount of re-
muneration so fixed and such other expenditure incidental to the manage-~

ment of the market committee, during the period of appointment of

the Special Officer as may be apploved by the Government, - shall bt
payable from the Market Commiitee Fund.. 4

" (7) At any time before the expiry of the period refelmd to m
sub-section (1), the Government may— - - .

(i) in a case ‘where the Spemal ‘Officer was appomted on the ,

ground that the new market comrittee failed to enter, or preventad :
from “entering, upon office if such ne

to “enter upon office, and

(i) in other cases consutute a neW markf‘t commnttee
accordance with sect.lon 10, : :

and transfer thereto all the assets ‘an hablht,les of the market c
mittee as on the date of such trans[cr :

34: Deltvery of possession of records and prOpertzes of - market_'..v

committee.—(1) Where a Special Officér is appomted under section 33,
and such Special Officer is resisted in, ‘or:prevented from, obtaining
possession of the books, accounts, doctiments, securities, cash and
other properties, whcther movable or ' immovable, of the

_properties of the market committee
entitled to be in possession of the-records. and prop:rties of ‘the
market committee, any Metropolitan'’s Magistrate or.any - Judlcxal,
Magistrate of the first class in whose: ]urxsdlctlon the office of the:
market committec or the records | and ~-properties of that market,
committee is situatc or are kept shal

committee, direct dehvmy to the Special Officer, of fhe possessnon of‘
the records and properties of the market committee. :

(2) Every application under_f':‘ sub-section
accompanied by a copy of the order made under section 33.

“iroup) 1V-2 Ex. (394)--3a

to the Special .

arket - con_nmttce has: since. .
~ become capable off enterinz upon oﬂice enable such market commlttec :

market
committee (hereafter ‘in this section*réferred to-as the records and. -
by any. persor who is- not -

_ 1 apphcatzon by the Special -
Officer and on the productlon of the order of appointment, and off a-.
certificate by the Director.in the - prescribed form setting forth that -
the records and properties mentioned’ therein belong to the market .~

(1) shall be




, bsectlon (1), 4
al.Mauxstrate of the first class
rant,” authorige ‘any’ p lice - -officer:
of Pohcc io mte _and sedrch

( and to" selze lsuchr record
ecords an propeules so seized shall\oo handed

4) A11 searches and eizures made under ‘thls sectxon shall be
ried out in accordance w1th th provisions of the Code of Crimina:
C 1973 (Central Act 2 of 1974), relating to search  of"
made under the authorlty fa wauant 1ssued by a magistrate.

CHAPTER——-II]

ami adu State: A rzcultural Markcrmg
nment shall ‘establish a Board called the Tamil .
eting Board. having jurisdiction. over. the.
r:exercising the powers conferred on,
d 1o, and dlscharging the dutxes 1mposed

i
. 4‘

dy corporate h»y the name aforcsald
common seal; may sue and be sued -

! property sbqa]l be tr’an‘sf red: by
he' pr of:p:the

(a) The -Board shall -consis
mentyand of the following member

to. such condxtlons ‘ yt
£ the Cotton Cotporation ‘of India and such othe:
anee 01T advice it may desire;; complying. with
of ‘this’ Act and every person:so: associated shall be entitled T0  Teceive
such allowances or fees as may:be fixed by the Government . ‘and. shall
have the right to take. partin th proceedings of the Board relevant. t0
the ‘purpose for whieh- een associated, but chall not h'we thc

‘rl‘ght to vote.. ..
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() There shall be a-Vice- President who. sholl be elected by the
members from among themselves in accqrd‘a:n¢éiW1th such procedure . .

as may be prescribed.

-

(d) 1£ for any reason. the officer refetred to in item GG, G,

(v) or .(v}) of clause («), is unable to attend.any meeting of the . Board-

lie may depute any officer subordinate 16~ him ‘to attend such meeting.
“The: officer S0 deputed shall have. the right to take ‘part in the proceedings
* of the Boatd, but shall mot have the right to yote P L

'

Provided that where a-person ceases to be the Chairman of a-market. ..~

committee, he shall cease to be a member of the Board on and.-from the
date on which:, he ceases to be such ‘Chairman @ ' o SR

provided further that in respect of any‘ﬁiafkléﬁ Gommittee the Chajrman G .

of which is'a member of the Board, a -special- officer is appointed under

section 33, such Chairman of the market committe¢ shal! ceasc to bea '
member of the Board and the special officet - 8O appointed shull be @

member of the Board in the place of such: Chairman. : -

(2) The term of office of the President .,sliall be three years from
the date of the first meeting of the Board. | o : =

(3) (a) The Board shall meet as often.a;é miy be necessary ab such -

time and place, and observe such rules of procedure as may be laid down
for this purposc by the Board with the’ approval of the Government.
But thrce months shall not intervene between its last ‘meeting and the

1‘1cxt»meeting.( S e L !

(b) The President or in his absence the Vice-Presideﬁt or in the .

absence of both the President and the Vice-President, the member chogen

by the members present from among themselves shall preside at a .

meeting of the Board.

(4) The non-ofﬁciail members of the Board shall be entitled to receive
such allowances Of fees for attending the incetings of the Board as
may be fxed by the Government. ‘ P

(5) The Board may appoint one or-more of its members to be

a sub-committee or to be a special committee for the conduct of any

work, or to report on any matter pertaining to jts dutics or functions
under this Act and the rules and regulations made “under this” Act
and may, subject o the provisions of sub-scction. (3) of scctive. 47

Jelegate 1o cuch commitiee such of its powers OF duties as it may
think At o

. ,37. Officers and servanis of Board.—(1) Subjeét to the rules mad-q"
in this bebalf. the Government shall- appoint 2 Chief  Executive

Officer 1o the Board.

(2) Subject to lheprov'isions of sub-section (1) and the rules
thade in- this behalf, the Board may appoint the other paid officers-
and servants as  are ‘necessary for the efficient - performance of 1its

*gnctions.

3) “fhe Chicl Executive Officer .and othe paid officers and

servants of the Board shall be whole-time Government servants.

~ (4) Subject 10 the superintendence of ‘the Bowrd, the general
control and dircction over all the officers and stail of the Board shall

be vested with the ’('Thic!’ Executive Oflicer.

(5 Nr}l'\viL'rmlumlirig!, anything contained in any otfier -law for
(he time being in force, on and from the 17th Noyember 1981, the
paid officers and servants in the employment of the Board shall

become - whole-time Government servants.

W sy
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anding nythin. contamed in thrs\ Act. and

to- the . provisions  of - Article: 311 cf the - C‘onstrtutlon ‘the

Government ‘may. make Tules mons “of servrce of
h ﬂicers and servants of lhe B

"8) Anyv rule under sub-'ectlon (7) may bte made so as  to
' retrospective’ effect on ‘and from a date not earlier than the
,ovember 981 SR . ,

(1) the co ordmauon ‘of - the workmg of thei nmarket committee's
ind other 'affans thcrcof including programnies | undertaken by the
‘ i for the development of matkets and market

'l(rr) to undertake the State level plannma of I the development of
gncultural produce and markets

(iii) to administer, the Market Board Fund axtd the Market Deve- __,'
vnd . L . :

; g S

(v to the grvmg of directio o,‘market comnuttees m general

market commrttee m ‘partrcular thh a vrew to ensure 1mprove—

(v) to supervxse and gurde the market commj ttees in:‘the' prepara- : '_

‘tion, of plans and cstrmates of constructron programme undert’aken by

o

ubhsh annually at th close of the year, its progress report
of assets and liabilities and send ‘copies

- (%) to make necessary arrangements for prop ganda and pubhclty
‘on‘matters related to regulated marketmg of an.agri cultural produce

(>r' o provrde facrhtres'f the trammg of oﬂicers and staﬁ"- of the
‘market . committees, Board, Department of Agmcultural _Marketr -4

(xn) to grant subventrons or loan to market committees for the -
purposes. of ‘this Act on such terms and condmons as the Board may. -
determine ; ' o

K

, (xm) to . arrange “or orgarrse - Semiinars, woikshops exhrbmons
eté. on sub]ects related to- ag icultyral marketmg , PSS
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(xvii) the publicaticn of market statistics ‘and studies ..
(xviii) the levy of subscription for collc‘cﬁon‘and dissemination of
information relating te agricultural marketing ; o

(xix) to conduct market research and market surveys ;

¢ (xx) to do such other things as may be of general interest to
market committees or considered necessary for the efficient functioning
of the, Board ;

(xxi) any other function specifically entrusted to it by this Act ;
and . : . ,

(xxii) such other functions of like nature as may be entrusted to the |
Board by the Government. : .

39. Execution of contracts by Board.—(1) The Board may enter into
aad perform all such contracts as it may consider necessary or expedient
" for carrying out all or any of the functions for which it is established.

(2) Every contract entered into by the Board shall be in Writing and
shall be executed on behalf of the Board by the President <nd the Chief
Exécutive Officer. N

(3) No contract other than a contract éxccuted as provided in
sub-section (2) shall be binding on the Board. ' ’

40. Power to borrow.—(1) Thé; Board may, for the. purposes of
carrying out all or any ol its functions for which it is estab'ished, obtain
a loan from the Government subject 10 spuh conditions, as the Govern-

ment may specify. o

(2) The Board may, with the previous approval of the Government,
raise moneys required for carrying out the functions for which it is
established on the security of any property vested in, or belonging to, -
the Board and of any moneys recetved by the Board by or under this
‘Act or on the guarantee given by the Government and in particular, may,
from -time to time, — o T

(a) borrow money from the public or from any bank orirom any
corporation owned or controlled by the Central or State  Government; "
or .. : SRR S

© . (b) enter into financial arrangements ‘with any bank or other
finanicial institution or with the Life Insurance Corporation of India
established under section 3 of the Life Insurance: Corporation Act, 1956..
(Central Act 31 of 1956). L T

-

41. Estimates of income and expenditure of Board.—Subject to
such rules as may be made in this behalf, an estimate of the -annual i
income aad expenditure of the Board”for the ensuing financial year
shall be prepared and passed by the Board and submitted to -the %
Government for their approval. ... - ' B

42. Annudl audit of accounts.%(l_)*_',’lfﬁei accounts of the Board ¢
shall be examined and audited once at Jeast in every financial year by ..

the Examiner of Local Fuad Accourts

(2) The accounts of the Board a certified by the Examiner of .
Local Fund Accounts together with the, audit report along with the -
remarks of the Board thercon shall be'forwarded to th> Government - o
-within such time as may be presctibed S ARSI

(3) The Government may, by order in writing, direct the . -
Board to take such action as may be specified in the order to remedy
within such time as may be specified ‘therein, the defects, if any, *
disclosed 25 a result of the zudit, and the Board shall comply with
suth directions, S o
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by (}ov'g‘}':t}neﬁ t——-'lh(,, Govern-
1d control pver the Board and

ihformation ~ab- they* may - deem .. -
: and, ir vent being satisfied that the. Board is
not functioning properly, they ‘may’ supersede the"[,BOard"and,’till’ such
me as a new Board is constituted; make such arrangements for the

X¢ cise of the functions of the . Board ‘as they mpy think fit:

“Provided: that the Board shall be constituted within six months
Aromy the date of its superscssibu, _ ‘ -

. 44. Market Board Fund.—(1) All moneys reccived by the Board
shall be paid into a fund to be called “Market Board Fund”. All
expenditure incurred by the Board under or for the purposes of this ~
Act, $hall be defrayed from out of such Fund; and. acy surplus - .
remaining after such expenditure has been met; shall be invested in-
“such ranner as may be”pfesqri\b_gd.. , : '

" (2) Bvery markct‘édmmifpée shall pay tothe Board as contriz ~

bution such percentage of its -receipts derived from licence fee and
e levied under, sub-section (1) of section 24°in such manner, as - =

may be prescribed. .

3) The Board shall, Ja. iddition to the amounts payable: under
37, out:of the Market Board*Fund, .pay to
any special or additional staff employed ..
on with the Board for giving effect
‘the rules' made under” this Act,» "~ '

shail be cxpendcd fort
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(5) All moneys received and forming - pa.rt of the Market
Development Fund shall be - credited’ info the - said Fund. AL
expenditure” for carrying, out all or any of ‘the purposes- spccxﬁed in . .
* sub-section (7) shall be defrayed from out of the said Fund and any e
surplus rémaining after such expenditure has ‘been met ehall be 1nves-' L
ted 1n. such manner. as may. be prescrlbed g

it

(6) The Market. Development Fund shall be opexated upon by
such officer of the Board as - wmay be auﬁhonsed by it'in this behalf.

a be;eypended for al

: (7) The Market’ Development Fu
or. any of the foIlowma purposeb, ncnnely

(c) T a.vment towards
' publmty for promo'uon of regulated ma

: (d) market research spec1a1 st
reports yelating to agﬂcnlturalx marketmg,, '

(e) "collection and dlssemmatlon ‘of . 1nformat10n regarding :
: matters rélating to crop statistics and marketlng m revpect of notlﬁed 3
'\grlcultural ‘produce; S ‘

(f) schemes for processmg, g1admg nd atandardlsatlon ‘o ;
agncultural produce' j v

¥ - (g) giving aid to market commlttees m/the shape of loan,
. glant or. subsidy; ;

C-(h) payment of interest on loaus or borrowmgs that may be
raised ; Cay , A

oo
s

(z} payment of Iegal expenses 1

() training of the pald ofﬁcers and servants of the markct"
committees and Board; R

*) nnpartmser educatlon in marLetmg of agrlcultural pro-
duce : :

, (1) organising or arranging workshops seminars, exhlbl-
tions, etc., on development of marketing;

(mY LOI‘lStI‘UCUOIT of infrastructural facﬂmes in the notified -
market area; ,

(n) general 1mprovement of the regulatlon of marketing in
the State

(n) providing tcchmm] assistance ' to the market committees ;
and

(p) for any other pmposes deemed necessary for execution
of the functions assigned to the Board under this Azt or as directed
by (he Government. .

CHAPTER IV
Mzscellaneous

46. Powers and functzom of Director. —Subject to * the othet
provisions of this Act the powers aud fun\.txons of the Director shall
be——- : .

(1)' to take action for timely and proper conduct .of the elec- g
tion of the Chairmen and Vice-Chmrmen of ﬂ:e market committees
and the Vice-President of the Board; , Y

{A my'nIIﬁ\ ]"_’) ﬂY (QQA\_—A
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‘;:;‘(2) to mspect or cause o be inspected the offices of the
market .committees” and the Board ;. ' o

, (3) fo scrutinise: the ‘budget of market- wmnuttces dnd to- -
: forward the same to the Government with his recommendation ;

(4) to grade and sgn_da;dwo all the notified - aoucultur'ﬂ

4 (5 to superwse marke’c committees for the effectlve nnplemen-
tation of the pmvmons of ﬂus Act and the rules madc under t}m )

powe1 delegated unae1 clause (a)

prowded in sub-sectlon (1), ¢
delegatc t0 . ‘the Board or 1ts

’the approval of t}
the Chle;f Executwe Oﬁice




5 \

g’—:i? /A Cv‘f"‘?‘l\“\\ TXr» 1:7-7 fﬁn/‘\ 4']

TAMIL NADU GOVERNMENT GAZETTE EXTRAORDINAR'

© t0 obtain a permit for the transport o theinotified agricultural pro-
- duce-as required.by or under this ‘Act
~ ticns® of any such perwit, '

.- be less.than five hundred rupees but:may extend to two ‘thousand R

C amount,

“ thousand rupees or double the amount of

viichover is

thousand and five hundred rupees.

- -posed, recover summarily and pay:
- amount of fee, or other amount d

- 4n his discretion, - also recover. sunmm;

~ committes such’ amount, if any, as
srosecution. - o A

A
by ihe Government to the Marke

“either gencrally or specially for”an

~ - - e

) (¢y prevents or obstructs, entry, inspection and- verification .
of any notified agricultural produce, weights and scales and accounts
relating 16 the transactions of such produce in any premises-either
licensed or liable to be licensed underithis: Act by any ofticer.- or
servant of the market committee empowered by the Director ‘i this.
behalf, or o SN
U (f) contravenes any of the provsions of = section 32, or.fails

ot any of the terms and condi- -

.

ghall, . on . conviction, be puniskible with  fine which shall not

-and’ five hundred rupees-and in the case of .2 continuing ‘evasion. or
‘contravention, with a further fine. which may extend to five hundred
rupecs for every day duriog which the evasion or contravention is-
‘continued after conviction therefor. = . o <0 T - o

(2) Whoever contravenes any provision . of this Act or any -
rule or any regu'ation oy any-by-law made under this Act shall, i
no other penalty is provided for suck:contravention elsewhere in this
Act or in the ridles or regulations or bylaws, on conviction, be = -
punishable ‘with fine which may extend to one thousand and five .
hundred rupees. - Tl ' L
49, Liability of accused to" pay fee or other amount.—I.very .
person who is convicted under section’48 shall be liable on proof to-
{"e satisfaction of the Magistrate that he omitted to pay the fee,
ar other amount duc from him unde'fiﬁthis.A‘ct or the rules "or by . .
laws ‘made under  this Act, to pay to.the .. market committee’ the
amount ‘which may be due from him on account of such fee or othei-

= 50.- Composition ‘of offences.—The; market -committee may accept
from' any person who has committed,>or ‘is' reasonably suspected - of
having committed, an offence against this Act or the rules or.by-
laws madc under this Act, by way of composition of such offence— -

" (d) where the offence consists of ‘the failurs to-pay - or . the;
evasion of any fee, or othrr ~mamni’ recoverable uncer this “Act: of
the tules of bylaws made under this, Act, in additicn to ‘the fee;ior
other amount so recoverable a sum';of: money rot exceeding one.
“the. fee, or other amount

fess ;rand . B

AT

.+ (b) in othet cases, a’sum: O y- fnc‘)t _ exceeding ‘oD

5t Power of . Magistrate to. recoyer summarily fee or “othe
amount—(1) Whenever ‘any person-isiconvicted of an offence ; under

Act, the Magistrate shall, in addition;

rifes*or the regulations of by-laws:

L (2) All fines imposed by a
very,” be credited. to the revenu
mount $o , credited during’ any. finanéi

3

o

for carrying out all or any of the pij
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12 ands. Wi |

) ¥case may’ be, ‘the prcparauon ‘and. pubh-

hsts of produc S otified area ‘and persons. licensed
8 of ‘th marke 'm:tmttee, and revision Lhereof

: (c) the fhlmg of casual vacancms ‘in the oﬁice ot he - _ ' ;
‘,-(,hauman )v\/lce’Cha,lrman or member of a. market co;mmttce 5 _‘ .

] “that’ may be levied by the market
respect of hcences granﬁed under secuon 8 and the

):‘the max1mum ates Qf' subscnptmns wh1ch may. be 1ev1ed
‘by thc Boaxd or by th ‘market commlttee and the’ 1ecove1y

 ,~ (h) the form in Wth ‘.. and the condmon sub]ect to which,
thehcence under- sub-section (1) of section 3, shall be lssued or
' ‘and’ the fee 10" be charged ,therefor ;

posed to be conctruued partly_ c \\holly at the expénse of the Boar
;orof the market commlttee and the gumt of sancuon to bUCh ‘plans_




» annual budget and the reports’ -and returns t0 be furmshed by xthe,
- ‘Board or by a markef commltt' T e

allow and surcharge items In respect - of the Boa:d and thc Tecover
of sums sO d1sallowed and surcharged .

Board or of a markct comm.ltteé 5

_ploduce ;

debts chalgcd on dotified - agf

' extend to one thousand ahd

(ii) the powers of audxtors and the Government to d1

(s) th: preparation . ‘and -vsubxmsswn for approvaI of ‘an

() the pleventlon of: adﬁlteratlon of. nouﬁed agncultural

(w) the prOVlSIO[l for -afio

o (x) the form. in - ¥ hi¢
fur hgd b 2 hcensees, an thet p

e (aa) the mannel in )
B nnttee and the Board shall ‘be

v ~(bb) the pr
and dlsposals of Market Boar
and matters connected thereto

. cﬁbed

this_ sectxon may prowde that any'
of  the conditions of any licen
ble. w;;ih, fine whic

, (3) Any 1u1b made und
~contravention  thereof or of any
* jssued under this - Act shall

(4) (a) Al] rules mdd der: nsAct sha.]l be pubhsh d i
[amzl Nadu Government Gazétte and, unless they are- expressed to
come’ into force on a particular day,. shall come into force on th_

day on which they are so pub]ished

~ (b) All notifications 1ssued undet thle Act shall, unless they
ars expressed to come into force on a pa.rﬁcular day, come into |
' foxce on the day on whlch they are publxshed

(.,) Every rule made or notification lssued under thi- Axct
shall, as soon as possible afiter it is made or issued, L: ~laced on the
table of the Legislative Assembly and if, before the expiry of the
session in which it is so placed or the next sessiom, the Assembly
makes any modification in any ‘such jfule or notification or the
Assembly (kculu that the rule or notification should not be “made

~or issued, the rule or noiification shall thereafter have effect only
in such modified form or be -of ‘no effect, as-the case may be, so,
however, that any such odification or annulment shall be without -
prejudice o the validity of dnythmg prcwou:sly dnm, undcr that mle.

or not‘aﬁcatlon. . i L TR T S S A J/'
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~and the preparation of

st T et




Prowded that—- '

L (a) tho mark\t committee h"all*’ obtain the previous- sanction:

() the Director, in every Casg where the amount or sum tO'
"be written off exceeds five thousand rupees, but does not exceed ten
“thousand rupees and -

i) the Government in every ease where the amount or sum
to be written off exceeds ten thousand rupees;

(bi the Boald shall obtain the previous sanction.of the Govern- |
ment in every cese where the amount or sim to be written off ex-
ceeds twenty thouxand rupees.

: 55. Bar of certain proceedmgv-——(l) No suit or other procceding
shall lie against the market commiftee. or the Board for any act done
or ‘*unpm!m" (o bc done undcr tlm l\ct

(2) (a) No suit, prosacuuon or othér proceeding. “shall lie .
against the President ot Vice-President or Chief Executive Officér

* or officer or servant of the Board or the Chairman of Vice.Chairman
or Secrctary or officer or servant of the market committec. for any-
thing ‘which is in good faith done or intended to be donc. under this -

- Act or any rule, regulation, bylaw or notlﬁc“t,-on issued undel thls :
Act. '

(b) No Chairman or Vlce Chan'man or SC(,rctary or  officer -
or servant of the market committee or the President or Vice-President”
or the Chief Executive Officer or. officer or seivant of the Board shall
be liable in respect of any such act in any civil or criminal proceed-
ing il the act was done in good faith in the course of the execution
of the duties or the discharge of the functlons asqwned to him by
or under ‘this Act.

56. President, Vice-President, Chairman and Vice-Chairinan to be
" public servants.—The President and Vice-President of the Boaid and .
Chairman and Vice-Chairman of - market committee shall be deemed
to be public servants within the meaning of section 21 of the ‘Tndjan.
Penal Code- ((,um al Act XLV of 1860). B

57. Limitation for certain Suits and prosecutzons —Save as other- .
wise provided in section 63, no suit, prosecution or other proceeding
shall he instituted -against the Chairman or Vice-Chairman or Secre-
’r(.xy or officer or servant of the market committee or the President or

Vice-President or Chief Executive Officer or officer or servant of ' the .
Raard for any act done or purporting to be done uader this Act, unless
the suit, prosecution or other proceeding is instituted within six months
from tae date of the act complame,d of. :

. Trial of offences—(1) No offence made punishable by thlS
:,u or any rule, regulation or bylaw made under this Act shall be.
tried by any court inferior to that of a Metropolitan Magrstrate or a
Judicial Magistrate ofl the first class. v S

(2) No court shali take cogmzanCc of any offence pumshable

under this Act except on a complaint in writing made by the Direc-
for or anv ofﬁcer cmpowerod by hxm in this behalf by special order. -

59. Recovery of sums-——'&ll sums§ due from the Boa.rd ta: the
« Government and all sums due from a market committee elther to
©the ( owcmmunl or fn thc Board and all sums due to- the Board or

Act th«. m]cs the rc.gul._llons or.the by—lam may be. rmovered m
the same manner as anears of Iand Tevense. v o
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’Rewswn ——(l) The Gov‘ ment may call for and cxamme. .
he;record of : any, mmLet éommﬂ"ce “or the Board or of the Director
‘or the Collécfor in respcct of any procecding to. satisfy themselves as
egularlty of such -proceed or. the. correctness, legahty or‘;--
_roprlety ‘nf any decision or. order passed therein ; and if, in any case;-
it ‘appears tg e, Government that»any such decision or 0rde1 shou]d
be modified; annulled reversed or remittéd for reconszderatxon, then, X

Govemment may pass orders yaocordmgly

. Provxded that beforc passmg ; ny order under this sub sectxon, :
the. kGovernment—"- ,
: ;(a) shall if such order s hkely to be ‘prejudicial  to any
n, give such person a Teas ’ble Opportum.ty of making - his._
escntatlonS' and .
(b) may consu.t such authonty or officer as. they deem

(2) The Go'vemment “may stay the execution of any such deci-
) er pendmg the exerms f, thelr powers under sub~sect10n.

dl g ‘
Nceedmg connccted Wlth the regx 7

Y h1m in his- oﬁic1a1 capacity ‘or i
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(2) When ‘the Schedule is so- amcnded any reference to tho
Schedule in this Act shall be construed as a reference to the Schedule

as so amended.

66. Power to remove difficulties.—1f any dlfﬁculty arises in’ glvmg
effect 1o the provisions of this Act, the Government may, as occa-
sion requires, by order, not mconsmtent with the provisions of this
Act, do anything 1 which appears to be necessary or exped1ent for thc
purpose of removing the difficulty : , _

Provided that no such order shall be made after the expu.'y of
" twe years frf‘m the date of ‘the commencement of thls Act. :

67. Repeal and savzngs.—-—(l) The Tamil Nadu Agncultural Pro-
duce Markets Act, 1959 (Tamil Nadu Act 23 of 1959) (hereafter in
1his section referred to.as the said Act) is Lereby repeale‘d-

{2) The repeal by sub-sectxon (1) of the said Act shall not S
affect— .

(a) the previous ipxclion of the said Act or anythmg done
or du]y suffered thereunder ; or

- o (b) any right, privilege, obligation or liability | acquired,
accrued or incwred under the said Act; »

(¢) any penalty, forfeiture or pumshment mcurrcd in respect
of any offence committed against the said Act;

- (d) any investigation,’ legal proceeding or remedy in“réépect

~of any such right, privilege, obligation, liability, penalty, forfeiture -

-or punishment as aforesaid; and any such investigation, legal' pro-

ceeding or remedy may be instituted, continued or enforced and any"

such penalty, forfeiture or pumshment may be imposed as’ if ihil
~Act had not bcen passed.

3) Subject to the provisions of sub-scctxon (2), anythmg done
or any action taken, mcludmg any appointment or delegation made,.
notification, order, instruction or direction issued, or- any rule, re-
gulation or form framed, certificate granted or registration eﬁccted

" under the said Act shall be deemed to have been done or taken under
this Act and shall continue to have.effect accordingly, unless and
until superseded by anythmg done or any acuon taken under “this -
‘Act. ‘

(4) Notwithstanding the repeal of ‘the said Act any area dcc-
fared to be a notified area under the said Act shall be deemed to'be
a notified area under this Act; any market committee “established
for the said notified area under the said Act'and holding office

immediately before the date of the commencement of this Act shall .
be deemed to De a market committee established under this Act for
the said notified arca; all - the members of such market commitiee :
shall be deemed to be membem nominated by the Government under’
this Act and any market established under the said Act shall be -
“eemed to be a market cstablished under this Act. 4

THE SCHEDULE.
[See sections 2 (20) and 65.]

Class of agricultural ) . Name of agricultural
produce. ’ produce. -
o m e @) ‘
I, Cereals .. 1-Paddy’

2 Rice in all forms - !
3 Wheat in all forms h

4 Cholam (Jowar) in all forms -

5 Cumbu (Bajra) in all forms

- (A CGiroup) 1V-2 Ex. (394)--5




" IV, Fibres

i \f. Vegetablcs'

"6, Ragi in all forms
‘ ,«;"Z Malze in all forms

Name of- agncultural
produce. o

Q'

1 Redgram (Thuvarai) in all forms

2 Blackgram (Ulundu) in all forms
3 Greengram (Pachaipairu) in
all forms. - _
4 Bcngalglam (Konda kadalai) m
T all forms ' i
' 5 Peas (pattam) in all forms
6 Lab (Mochai) in all forms ‘
7 Cowpea (Karamani) in all forms
'8 Soya Beans in all forms
9 Horsegram (Kolly) in all fm

l Groundnut (fPods and Kemals )
~whole or split
2 Gingelly. or Seasamum sced or
Ellu.

3 Castor (Pods' o seeds)

: ~:'4 ‘Sunflower seeds, or Kernals

5 ‘Coconut CUnhusked or husked;
or Kopia)
"6 Cotton seed
7 Mustard: (Kadugu). seeds
'8 Nigar secds .
9 Safflower seeds

‘ 10 ‘Neem seeds

' Pungam sccds ’ o
,1 Cotten - (Kapas, lint, wastz)
1“,'2 Coconut coir

~ 1 Brinjal IR
2 Bhendi ‘ -
-3 Potato
-4 Onior
S Gourds (Snake gourd or Pudalai,
Bitter gourd or Pagal, Bottle
- gourd or Svrai, Pumpkin or
Parangikai, Ribbed gourd or
Peerkankai, Ash gourd or
Pusamkal)

6 Tomato
7 Moringa (Murungai)
8 Greens (Keeraigal)
. 9 Green chillies
%’,‘IO.Yams (2l kinds)

R

v

e




a-tubers, tapxoc chi
‘ ,ﬂour tap1oca starch




E EXTRAOKDINAKY .

st

Name o] agricultural "+
prod’uce. o

@ g

,_z/c'attle.
‘3 Eggs. o B ,

. 4 Gueu. D : .
5 Goat. | ' i
| N _ 6 Hides and skins. L
o TMilk. .
S 8 Pig. ? ' . f,

o .. = 9 Poultry, - :
e o 7" '10 Sheap. R T *
' - 11 Wool. ‘ 1;
.. . Honey. c B

l‘Sngércanbi Jaggety in all foms -
(Jaggery powder brown sugar,

‘PUBI;ISHED BY-THE DIRECTOR’OF ST. TIDNERY AND PmNnN
AND‘ BHALR GOVERNMENT OF TAM‘!L NADU g G‘
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L4
_ Explanatwn —The last point of sale mentloned in this sub-section shall
+ umean the sale by a retail dealer to the consumer.’ . ,
A (i) in sub-section (7), for the ‘expression " noﬁthhstandmg anythmg
R contained in sub-section (1), (2) or (3) 7%, . the expression * Notw1thstandmg
B e ' anytbing contained in aub section (1), (2) (2-A), (2-B) or (3) shall be
M e substituted. : : ; o -

3. Amendment of the First Schedule to Tamil Nadu Act 1 of 1959.—In the
" First Schedule to the Principal Act item 70 (b) and the entrnes relating

Sl thereto shall be omitted. " v
’ . 4 4. Addition of new Schedule in Tamzl Nadu Act 1 of 1959. — After  the
SO - _Fifth Schedule to the principal Act, the followmg Schedule shall be added,
-namely :— ]
S 4 . “THE SIXTH SCHEDULE
' . 4 [See section 3 (2-B)]

.'Serial ' DeSCription of goods. Point of levy. Rate of tax.
. #umber. - - ; ‘ - ‘ ‘
S : - . v (Per cent)
PR O b @) - (3) (4).
T A All kinds of 2lcoholic lqt.ors’ At every peint of sele 30.".
. .0 .7 for  human  consijption other thsn the last
VRIS [other than foreign liquors point of sa.lo in the
‘., falling under sub-item {a) = State, : :
L of -item .70 of the Flrst ’
7 Schedale, . toddy . .
. -.armack]. - ’ o
TS S (By m'dcrof the’ Govemor) _ :

e TEYASINGH PETER, T
15 .y oy . o Secretary to Government,
i@g%,_sﬂ_w‘._;‘“, Law Depar(ment. o

RS il sl e oo A TN AL O TTONITONY AR
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*Tuml Nadu Acts and Ordlnneu.
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No. 43 of 1991—Tamil Nadu Agricultural Produee Marketing
(Regulation) Amendr:ent ;e - - 133-134

The following Act ef the Tamil Nadu Legislative Assembly received the
assent of the Governor en the 1st November 1991 and is hercby published for
gencral information :— ‘

ACT No. 43 OF 1991.

An Act 1o amend the Tumil Nadu Agricultura! Prodice Marketing (Regulation) Act,
19%7.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Forty-
second Year of the Republic of India as follows :—

1. (1) This Act may be called the Taniil N..du Agricultural Produce Marketing
(Regulation) Amendment Act, 1991,

(2) It shall be deemed to have come into force on the 1st day of February 1991.

2. Insection 33 of the Tamil Nudu Agricultural Produce Marketing (Regulation)
Act, 1987 (hereinafier referred 10 as the principal Act), after sub-section (1), the
foliowing sub-section shall be inserted, namely :—

T Nadu “(1-A) NotwithsStan:ing anything contcined in this Act or in'any other law
' . 2 of for the time being in force, the person appointed under sub-section (3) of section
. " 24 of the Tamil N..du Agricultural P:oduce Merkes Act, 1959 and the Special Officers -
(A Group) 1vV-2 Ex. (527)—1 [ 133 ]

-

Short title and
commencement,

Amencmem of
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gt

Py A \
appointed under sub-section (1) of section 5 of the Tamil Nadu Agricultural Produce s
Markets (Amendment and Special Provisions) Act, 1978, read with section 3 of the Tamﬂsl‘iafd“ e
Tamil Nadu Agricultural Produce Markets (Amendment) and Validation of Appoint. 978, . |
ment of Special Officers Act, 1989, and holding office as such immediately before mamilt Nadu i
the Ist day of February 1991, shall be deemed to have been appointed as Special Act 8 of 4
Officers under sub-section (1) with effect on and from the Ist day of February 1991

and such Special Officers shall continue to hold office for such period not exceeding

one year as the Government may, by netification, specify in this behalf.”.

3. Validation of things done and action taken by the Special Officers.—Anything
done or any action taken by the Special Officers deemed to have been appointed under
sub-section (1-A) of section 33 of the Principal Act, as amended by this Act, on or
after the 1st day of February 1991 and before the date of the publication of this Act
in the Tamil Nadu Government Gazette, shall, for all purposes, be deemed to be, and
to have always been, validly done or taken in accordance with law and shall not be
liable to be questioned in any court of law.

(By order of the Governor.)

P. JEYASINGH PETER,
‘ _ Secretary to Government,
C ‘ Low Department.

PRINTED AND PUBLISHEL» BY THE DIRECTOR OF SIATIONERY AND PR{NTING, MADRA’
VEHALF OF THE GUVERNMENT OF TAMIL NADU
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The following Aet of the Tamil Nadu Legislative Assembly received thé

assent of the Govemor on the 23rd February, 1992 and is hereby pubhahed for
general information :—

ACT No. 7 OF 1992.

An Act further to amend the Tamil Nadu. v
Agm'cultw al Produce Marketing (Regulation) Act, 1987.

BE it enacted by the Legmla,txve Assembly of the State of Tamil Nadu in the
Forty-third Year of the Republic of Indla. as follows :—

1. (1) This Act may be called the Tamil Nadn Agncultural Produce
Marketing (Regulation) Amendment Act, 1992.

(2) It shall be deemed to have, come into force on the

Short title and

commencement, |

g 28th day of
January 1992 : '

2. In section 33 of the Tamil Nadu Agricultural Produce Marketmg
(Regulation) Act, 1987 (hereinafter referréd to as the principal Act), in sub-

seetion (1-A). for the words one year ”, the Words “two years ” shall be
substltuted . ‘

3. (1) The Tamil Nadu Agncultu_ra.l Produce Ma.rketmg (Regulatlon)
Amendment Ordinance, 1992 is hereby repealed.

(2) - Notwithstanding such repeal, anything done or any actlon taken
under the principal Act, as amended by the said Ordinance, shall be deemed
10 have been done or taken under the principal Act, as amended by this Act.

(By order of the Governor, ),

MD. ISMAIL
Secretary to Government
T B P Law Department.

L Group) V-2 Ex. ( 116)-1

Amendment of
- section. 33,

"Repeal and | °

[§

saving. [ ¥

fix i

AN
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Part 1V—Section 2
T@ Nadu Acts and Ordinances.

The following Act of the Tamil Nadu Legislative Assembly reccived the
assent of the (fovernor on the 3rd March 1993 and is ‘hereby published for
reneral information:—

- ACT No. 4 OF 1993.
!

An det further to amend the Tamil Nadu A r'ucultural Produce Marketing
(Regulation) Act, 1987,

BE 1t enacted‘}s the Legislgtlve Assembly of the State of Tamil Nadu in the
Forty-fourth Year of the Republic of India as follows:— '

1. (1) This Act may be ealled the Tamil Nadu Agricultural Produce
Marketing (Regulation) Amendment Act, 1993.

{2) Tt shall be deemed to have come into force on the 1lth day of
January 1993.

Tanil Nadu 9. In section 33 of the Tamil Nadu Agi-lculturah "Produce : ‘Marketing

Act 27 of 1989 (Regulaticn) Act, 1987 (hereinafter referred to 'as the principal Act),? Amendment
sub-section (1-A), for the. words “two years ”, the fwords “tthree years” section 3:
shall be substituted. :

' 3 (1) The Tamil Nadu Agricultural Produce Marketing (iRegulakiom) Repeal @
/(;”'i;"m;\rzg“ Amendment Ordiramce 1993 is hereby repealed. Saving.
Pt 1093, (2) Notwithstanding such. repeal, anything done on any action taken

under the principal Act, as amended by the said Ordinance, shall be deemed to

have heen done or taken under the principal Act, as amended by ‘this Act.
(By order of the Governor)

! | , M. MUNIRAMAN,
' Secretary to Government, Laww Department.

Short &
and cc

menceme

I Y A&m PUBLISHEDP BY THE DIRECTOR OF STATIONERY AND PRINTING,
"MADRAS ON BEHALF OF THB GOVERNMENT OF TAMIL NADW

[ 11 ]
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The following Act of the Tamil Nadu Legislative Assembly received
the assent of the Governor on the 17th January 1994 and js Leieby published

for general intormation:—
ACT No, 6 OF 19%4.

An Act further to amend the Tamil Nadu Agriculiurol Produce  Marketing
(Regulation) Act, 1987.

BE it enacted by the L‘_égislative Assembly of the ‘State of| Tamil Nadu in the
Forty-fourth Year of the Republie of India as follows:—-

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Short title and
Marketing (Regulation) - Amendment Act, 1994. commencement,

. (2) It shall come into force at omce.
NadnAct 2. Tn section 33 of the Tamil Nadu ZA‘gridultural Produce Marketing Amendment of

‘(Regulation) Act, 1987, in sub-section (1-A), for the words “three years”, section 33,
the words “four years” shall be substituted.
(By order of the Governor.)
M. MUNIRAMAN,
' o Cot . o Secretary, to Government,
: ? ‘ v i : Law Department.
N
2 PRINT!-:D AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS - -
TS g~ ON BEHALF OF THE GOVERNMENT OF TAMIL NADU. _ ‘ ,

. ——— W W S
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The following Act of the Tam

1| Nadu Legislative Assembly teceived tre assent of the Governor

on the 7th April 1995 and is Hereby published for general informetion —-

+ Short title and
- commence-
ment,

. Amendment
of section 33.

Repeal and
saving.

ACT No. 4.0F 1985,

An Act further to umend the Tamil Nadu Agricultural Produce Marketing (Regutlation)
Act, 1987.

Br it enacted by the Legislative Avombly of the Siate of Tamil Nadu in the Forty-
sixth  Year of the Republic of 1ndin es follows t—

1. (1) This Act may be called the TamilNadu Agricultural Produce Marketing
(Hegulution) Amendment Act, 1995,

(2) It shall be deemed to have come inio foice on the 11th day of January 1955.

;1
1‘ 2. Inscction 33 of the Tamil Nodu Agricultural Praduce Marketic o (Regukition)

tact, 1987 (Lereinafter referred fo oy the principal Act), in sub-section (1-A), for the
words “four years”, the words “five years” shall be substituted,

s, . . .
3. (1) The Tamil Nadu Agricultural Produce Marketine (Regulation) Amend-

mont Ordinance, 1995 is hereby repeied.
: (2) Notwithstanding such repeal, anything donc o1 any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to have been
done or taken under the principal Act, as amended by this Act. ,

(By order of the Governor)

" -M. MUNIRAMAN,
Secretary (o Government, Law Depariment.

Tamil Nady
Act 27 of
1989.

t

, b
Tamil Nadu f
Ordinance !

[ of 1995, :

¥
i
¥
£
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The following Act of the Tamil Nadu Legislativa As erbly reccived tre
assent’ of the Governer on the Ist Diccembar 1995 and is  herdhy
published for general information:— ‘

|
ACT No 32 OF 1995 }'
An Act further to amend the Tamil Nadu Agiicultuia\ Prod.ice
Marketing (Regulation) Act, 1987.
BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the: P‘orty-
sixth Year of the Republic of India as follows.—

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Marke:irg  Short title ang
(Regulation) Second Amendment Act, 1595, ‘ commencemer t

(2) It shall come into force at once.

! Nadu Act 2. In section 33 of the Tamil Nadu Agricultural Proiu ¢ Marketing (Regula- Amendment of }
of 1989, tion) Act, 1987 , in sub-section (1-A), for the words “five yeurs” tue words “‘sjx section 33. ,
years ’ shall be substituted, :

(By orasr ¢t the Governor)

" M. MUNI RAMAN,
Secretary (o GOvernisient,
Law Department,

iia

. R . dpaimisnia " . ‘t-;
S INTE 3 PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, MADRAS, <~ Ttk
2 PRINTED AND PV EHALF OF THE GOVERNMENT OF TAMIL NADU ¢ o

-




|

Nadu
ance 10
)96.

neat,
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§ Tamil Nadu Act
|27 of 1985.

Tamil Nadu
Ortdinance 2 of
1997,

The following Act of the Tamil Nc.du Legislat:ve Assembly received the assent of
the Governor on the 14th February 1997 and is hereby published for general informa—
tion :—

ACT No. 8 OF 1997.

An Act further to amend the Tamil Nadu Agricultﬁral Produce Marketing
(Regulation) Act, 1987.

Be it enacted by the lLegislative Assembly of the State of Tamil Nad» in the
Forty-cighth Year of the Republic of India as follows ‘—

1. (1) This Act may be called the Tamil Nada Agricultural Produce Marketing Short title and

(Regulation) Amendment Act, 1997. commence~,
ment.

(2) It shall be deerned to have come into force on the 17th day of January 1997,

2. In section 33 of the Tamil Nadu Agricuitural Produce Marketing (Regu- Amendment of
lation) Act, 1987 (hereinafter referred to as the principal Act), in sub-section (I-A), section 33.
for the words ** six years ”, the words * seven years > shall be substituted.

3. (1) The Tamil Nadu Agricultural Ptoduce Marketing (Regulation) Amend- Repeal and
ment Ordinance, 1997 is hercby repealed.’ saving.

(2) Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinaace, shall bz dzzm3d to have bzea \
done or taken under the principal Act, as amended by this Act. .

(By order of the Governor)

A. K. RAJAN, ,
Secretary to Government, Law Departmen 1.
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The following Act of the Tamil Nadu Legislative Assembly roooived the assent

of the Governor on the 26th April 1998 and is hereby published for general
information :—

ACT No. 11 OF 1998,

An Act further to amend the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act, 1987,

Be it enacted by the Legislative Asserably of the State of Tamil Nadu in the Forty-
ninth Year of the Republic of India as follows :—

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Marketing
(Regulation) Amendment Act, 1998.

o8 (2) It shall be deemzd to have come into force on the 29th day ot January

2. In section 33 of the Tamil Nadu Agricultural Produce Marketing (Regulation)
Act, 1987 (hereinafter referred to as the principal Act), in sub-section (1-A), for
the words ““seven years”, the words ‘‘eight years” shall be substituted,

ment Ordinance, 1998 is hereby repealed.

(2)_ Notwithstanding such repeal, anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to have been
done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

A. K. RAJAN,
Secretary to Government,
Law Department.

3. (1) The Tamil Nadu Agricultural Produce Marketing (Regulation) Amend- Repeal cnd

Short title and
commence~
ment,

Amendment of
section 33,

saving.

PRINTED AND PUBLISHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU.

IV-2 Ex.(227)—2
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The following Act of the Tamil Nadu Legislative Assembly received the assent of the

Gor.emor on the 26th December 1998 and is hereby published for general infor-
mation :— _ ,

ACT No. 61 OF 1998.

An Act further to amend the Tamil Nadu Agricultural Produce Marketing

(Regulation) Act, 1987, |

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the . \
Forty-ninth year of the Republic of India as follows:— »

!‘\
1. (1) This Act may be called the Tamil Nadu Agricultursal Prcducc Marketing Short title and |
(Regulation) Second Amendment Act, 1995. commencement. |

1998 " (2) It shall be deemed to bave come into force on the 18tl. day of September

il Nadu Act 2. After section 64 of the Tamil Nadu Agricultural Produce Markcting (Regula- Insertion of
‘ tion) Act, 1987 (horeinafter referred to as the principal Act), the following section new section
shall be inserted, namely:— 64-A,

‘“64. A— Power to exempt mirket committec or Board— The Government
may, inthe public interest, by general or special order, whether prospectively
or retrospectively.—

(a) exempt any market committee or Board from any of the provisions
other than sub-sectlon(l).cf section 33 of this Act or cf the rules,subject to such
conditions. as may be specified ; or

(b) direct that such provisions of the rules shall apply to such market ‘
committee, or Board with such modifications as mey be specified in the order, »*, ;

3. (1) The Tamil Nadu Agricvltrual Produce Marketing (Regulation) Second Regeal and
FOrdinance Amendment Ordinance, 1998 is hereby repealed. saving. ‘
F3 0f1998. . .

' (2) Notwithstanding such repeal, anything done or any action taken under

the principal Act as amended by the said Ordinance, shall be dcemed

to have been done or taken under the principal Act, as amended by this Act.

(By Order of the Governor.)

A. K. RAJAN,
Secretary to Government, Law Department.

——edde

NTL AND_ PUBUSHED BY THE DIRECTOR OF STATIONERY AND PRINTING, CH_ NAI ON BEHA.I{F
. , OF THE GOVERNMENT OF TAMIL NADU.
{A Group) IV-2 Ex. (758)—4
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gl Nadu

The following Act of the Yamil Nadu Legislative Assembly receivea ...c assent of the
Governor onthe 12th March 1999 and is hereby published for generalinformation ; —

ACY No. 3 OF 1999.

An Act further to amend the Tamil Nadu Agricultural Produce Markeling (Regulation) Act, 1987.

27 of 1989.

il Nadu
ol 1999,

wmr .

Bg it enacted by the Logislative Assembly of the State of Tamil Nadu in the Fiftieth
Year of the Republic of India as follows :~—

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Marketing Short title and
(Regulation) Amendment Act, 1999. commencement.

(@ It shall be deemed to have come into force on the 27th day of January 1999.

2. In section 33 of the Tamil Nadu Agricultural Produce Marketing (Regulation) Amendmen
Act, 1987 (hereinafter referred to as the principal Act), in sub-section (1-A), for of
the words ‘‘eight years”, the words “nine years” shall be substituted. sectior: 33,

3. (1) The Tamil Nadu Agricultural Produce Merketing (Regulation) Repeal and
Amendment Ordinance, 1999 is hereby repealed. . saving.

(03} Notwitﬁsmnding such repeal, anything done or ary action taken under the
principal Act, as amended by the said Ordinance, shall be decemed to have been done
or taken under the principal Act, as amended by this Act.

(By order of the Governor)

K. PARTHASARATHY,

Scererary to Government, Law Depariment,

(A Goimp; V-2 Bx (218).2
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Short title and
commence-
ment.

Amendment of
section 33.

Validation.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 2nd September 2014 and is hereby published for general information:—

ACT No. 12 OF 2014.

An Act further to amend the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act, 1987.

Be it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-fifth
Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Marketing
(Regulation) Amendment Act, 2014.

(2) It shall be deemed to have come into force on the 31st day of May 2014.

2. In section 33 of the Tamil Nadu Agricultural Produce Marketing (Regulation) Act,
1987 (hereinafter referred to as the principal Act), in the proviso to
sub-section (1), for the expression “three years”, the expression “four years” shall be
substituted.

3. Notwithstanding anything contained in the principal Act, every person exercising
the powers and discharging the functions of a Special Officer of the market committees,
with effect on and from the 31st day of May 2014, shall be deemed to have been
appointed as such Special Officer of the said market committees under sub-section
(1) of section 33 of the principal Act, as amended by this Act, and anything done or
any action taken by the said Special Officers during the period commencing on the
31st day of May 2014 and ending with the date of publication of this Act in the
Tamil Nadu Government Gazette, shall be deemed to have been validly done or taken
under the principal Act, as amended by this Act.

(By Order of the Governor)

G. JAYACHANDRAN,
Secretary to Government,
Law Department.

Tamil Nadu Act
27 of 1989.
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Tamil Nadu Act
27 of 1989.

The following Act of the Tamil Nadu Legislative Assembly received the assent of the

Governor on the 14th July 2018 and is hereby published for general information:—

ACT No. 38 of 2018.

An Act further to amend the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act,1987.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Sixty-ninth Year of the Republic of India as follows:--

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Marketing
(Regulation) Amendment Act, 2018.

(2) It shall be deemed to have come into force on the 31st day of
May 2018.

2. Insection 33 of the Tamil Nadu Agricultural Produce Marketing (Regulation)
Act, 1987 (hereinafter referred to as the principal Act), in the proviso to sub-section
(1), for the expression “seven years”, the expression “seven years and six months”
shall be substituted.

3. Notwithstanding anything contained in the principal Act, every person
exercising the powers and discharging the functions of a Special Officer of the market
committees, with effect on and from the 31st day of May 2018, shall be deemed to
have been appointed as such Special Officer of the said market committees under
sub-section (1) of section 33 of the principal Act, as amended by this Act, and anything
done or any action taken by the said Special Officers during the period commencing
on the 31st day of May 2018 and ending with the date of publication of this Act in the
Tamil Nadu Government Gazette, shall be deemed to have been validly done or
taken under the principal Act, as amended by this Act.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.

Short title and
commencement.

Amendment of
section 33.

Validation.
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Tamil Nadu Act
27 of 1989.

Tamil Nadu
Ordinance
3 of 2018.

Tamil Nadu Act
27 of 1989.

17-Ex-IV-2—1a

The following Act of the Tamil Nadu Legislative Assembly received the assent of the
Governor on the 14th January 2019 and is hereby published for general information:—

ACT No. 2 OF 2019.

An Act further to amend the Tamil Nadu Agricultural Produce
Marketing (Regulation) Act,1987.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the Sixty-ninth
Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Marketing
(Regulation) Amendment Act, 2019.

(2) It shall be deemed to have come into force on the 30th day of November 2018.

2. In section 33 of the Tamil Nadu Agricultural Produce Marketing (Regulation) Act,
1987, in the proviso to sub-section (1), for the expression “seven years and six months”, the
expression “eight years and six months” shall be substituted.

3. (1) The Tamil Nadu Agricultural Produce Marketing (Regulation) Second
Amendment Ordinance, 2018 is hereby repealed.

(2) Notwithstanding such repeal, anything done or any action taken under the
Tamil Nadu Agricultural Produce Marketing (Regulation) Act, 1987, as amended by the said
Ordinance, shall be deemed to have been done or taken under the said Act, as amended by
this Act.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.

Short title and
commen-
cement.

Amendment of
section 33.

Repeal and
Saving.
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Tamil Nadu Act
27 of 1989.

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 23rd February 2019 and is hereby published for
general information:—

ACT No. 15 OF 2019.

An Act further to amend the Tamil Nadu Agricultural Produce
Marketing (Regulation) Act, 1987.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Seventieth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Marketing
(Regulation) Second Amendment Act, 2019.

(2) It shall be deemed to have come into force on the 1st day of February
1991.

2. In section 67 of the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act, 1987, (hereinafter referred to as the principal Act), in
sub-section (4), for the expression “Notwithstanding the repeal of the said
Act, any area declared to be a notified area under the said Act shall be
deemed to be a notified area under this Act;”, the expression “Notwithstanding
the repeal of the said Act, any area declared to be a notified area or a
notified market area under the said Act shall be deemed to be a notified
area or a notified market area, as the case may be, under this Act;”
shall be substituted.

3. Notwithstanding anything contained in the principal Act or in any
judgement, decree or order of any court or other authority, anything done or
any action taken by the market committee including the levy and collection
of fee in any notified market area during the period commencing on the
1st day of February 1991 and ending with the date of publication of this Act in
the Tamil Nadu Government Gazette, shall be deemed to have been validly done
or taken or levied and collected, as the case may be, under the principal Act, as
amended by this Act.

(By order of the Governor)

S.S. POOVALINGAM,
Secretary to Government,
Law Department.

Short title and
commen-
cement.

Amendment of
section 67.

Validation.
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The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 15th February 2020 and is hereby
published for general information:—

ACT No. 2 OF 2020.

An Act further to amend the Tamil Nadu Agricultural
Produce Marketing (Regulation) Act, 1987.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventieth Year of the Repubilic of India as follows:—

Short title and 1. (1) This Act may be called the Tamil Nadu Agricultural
commencement. Produce Marketing (Regulation) Amendment Act, 2020.

(2) It shall be deemed to have come into force on the
27th day of November 2019.

Amendment of 2. In section 33 of the Tamil Nadu Agricultural Produce Tamil Nadu Act
section 33. Marketing (Regulation) Act, 1987 in the proviso to sub-section (1), 27 of 1989.
for the expression “eight years and six months”, the expression “nine
years” shall be substituted.

Repeal and saving. 3. (1) The Tamil Nadu Agricultural Produce Marketing Tamil Nadu
(Regulation) Third Amendment Ordinance, 2019 is hereby repealed. Ordinance 9 of
2019.

(2) Notwithstanding such repeal, anything done or any
action taken under the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act, 1987, as amended by the said Ordinance, shall be Tamil Nadu Act
deemed to have been done or taken under the said Act, as amended 27 of 1989.
by this Act.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (FAC),
Law Department.
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Tamil Nadu Act 27
of 1989.

The following Act of the Tamil Nadu Legislative Assembly received the assent of

the Governor on the 17th October 2020 and is hereby published for general

information:—

ACT No. 31 OF 2020.

An Act further to amend the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act, 1987.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Seventy-first Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Agricultural Produce
Marketing (Regulation) Second Amendment Act, 2020.

(2) Sections 6, 7, 8, 9, 10 and 15 shall be deemed to have come
into force on the 29th day of May 2020 and the remaining sections shall come
into force on such date as the State Government may, by notification, appoint.

2. In section 2 of the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act, 1987 (hereinafter referred to as the principal Act),—

(1) in clause (8), the words “for such area as may be specified in
the notification” at the end shall be omitted;

(2) the existing clause (8-a) shall be renumbered as clause (8-
b) and before clause (8-b) as so renumbered, the following clause shall be
inserted, namely:—

“(8-a) “Direct marketing” in relation to agricultural produce,
means direct wholesale purchase of agricultural produce from the producers
by the processors, exporters or bulk buyers outside the markets, special and
subsidiary markets, private market yards or private market sub-yards;”;

(3) after clause (16), the following clauses shall be inserted,
namely:—

“(16-a) “private market sub-yard” means any place declared to
function as a private market sub-yard under section 7-B;

(16-b) “private market yard” means a private market yard
established under section 7-A;”;

(4) after clause (23), the following clause shall be added, namely:—

“(24) “unified market area” means the whole of the State of
Tamil Nadu except the notified market area declared under sub-section (2) of
section 6.”.

3. After section 7 of the principal Act, the following sections shall be
inserted, namely:—

“7-A. Establishment of private market yard.— (1) Subject to such
conditions as may be prescribed, the Director may grant licence to any person
to establish a private market yard anywhere in the unified market area for
trading in agricultural produce.

Short title and
commencement.

Amendment of
section 2.

Insertion of new
sections 7-A, 7-B,
7-C and 7-D
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(2) Every application for grant of licence under this section shall be
made to the Director in such form and manner together with such fee as may
be prescribed.

(3) Alicence granted under sub-section (1) shall be valid for a period
of three years.

(4) The Director may grant or refuse to grant licence or renew or
refuse to renew licence or suspend the licence on such grounds as may be
prescribed by recording reasons for such refusal or suspension.

(5) Any person aggrieved by an order made under sub-section (4)
may prefer an appeal to the Government within thirty days from the date of
receipt of the order:

Provided that the Government may grant a further time of thirty days for
preferring an appeal, if the appellant is prevented from making such appeal for
sufficient reasons.

(6) The private market yard licensee or its management committee,
by whatever name called, may register market functionaries including traders
with such fee as may be prescribed to operate in the private market yard.

(7) The private market yard licensee or its management committee,
may collect user charge on the agricultural produce traded in the private market
yard, at the rate ad valorem not exceeding the rate as may be prescribed:

Provided that the rate so prescribed under this sub-section shall not be
lower than the rate prescribed under sub-section (1) of section 24:

Provided further that no user charge shall be collected from a producer
who sells any agricultural produce:

Provided also that no user charge shall be collected more than once on
any agricultural produce bought or sold in the unified market area.

(8) The private market yard licensee shall contribute, of such user charge
collection and registration fee, in such percentage as may be prescribed to the
Market Development Fund formed under section 45.

(9) The private market yard licensee shall formulate a Standard
Operating Procedure for conduct of business and activities ancillary thereto in
the private market yard in accordance with the rules as may be prescribed.

(10) Nothing contained in sub-sections (2) and (3) shall apply to—

(a) a person who purchases any agricultural produce for his
own domestic consumption in any quantity not exceeding such quantity as
may be prescribed;

(b) a person who purchases any agricultural produce for his
own seed purposes in any quantity not exceeding such quantity as may be
prescribed.
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7-B. Establishment of private market sub-yard.— (1) The Government
may, by notification, declare a warehouse, silo, cold storage, other such
structure or place with such infrastructure and other facilities as may be
prescribed, to function as a private market sub-yard.

Explanation.—The expression ‘place’ shall include any structure,
enclosure, open space, locality, street including pack house / cleaning, grading
or processing unit.

(2) The owner of a private market sub-yard so declared shall apply
for licence to the Director in such form and in such manner together with such
fee as may be prescribed.

(3) Allicence granted for a private market sub-yard shall be valid for
a period of three years.

(4) The Director may grant or refuse to grant licence, renew or
refuse to renew licence or suspend the licence on such grounds as may be
prescribed by recording reasons for such refusal or suspension.

(5) Any person aggrieved by an order made under sub-section (4)
may prefer an appeal to the Government within thirty days from the date of
receipt of the order:

Provided that the Government may grant a further time of thirty days
for preferring an appeal, if the appellant is prevented from making such appeal
for sufficient reasons.

(6) The private market sub-yard licensee shall collect user charge
on the agricultural produce transacted at the market sub-yard, at the rate
ad valorem not exceeding the rate as may be prescribed:

Provided that no user charge shall be collected from a producer who
sells any agricultural produce.

(7) The private market sub-yard licensee shall contribute of such user
charge collection in such percentage as may be prescribed to the Market
Development Fund formed under section 45.

7-C. Direct marketing.— (1) In the proximity of a production area or
within a designated food park, collection or aggregation centre may be set up
by a person with infrastructure, as may be prescribed, with linkages to retail
chain, or processing/export unit/premises, or any other such unit/premises, as
may be prescribed for the marketing of any agricultural produce.

Explanation.— For the purpose of this sub-section, “designated food
park” means food processing units set up in well defined agricultural or
horticultural zones and designated as such, by the Ministry of Food Processing
Industries, Government of India.

(2) Notwithstanding anything contained under sub-section (1), direct
marketing may also be carried out outside the market, private market yard,
or private market sub-yard by declaring the place of such purchase, without
establishment of any collection or aggregation centre, as may be prescribed.
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(3) Any person may apply for licence for direct marketing to the
Director in such form and in such manner together with such fee as may be
prescribed.

(4) A licence granted for direct marketing shall be valid for a period
of three years.

(5) The Director may grant or refuse to grant licence, renew or
refuse to renew licence or suspend the licence on such grounds as may be
prescribed by recording reasons for such refusal or suspension.

(6) Any person aggrieved by an order made under sub-section (5)
may prefer an appeal to the Government within thirty days from the date of
receipt of the order:

Provided that the Government may grant a further time of thirty days for
preferring an appeal, if the appellant is prevented from making such appeal for
sufficient reasons.

(7) Direct marketing licensee shall have to maintain records and
accounts relating to daily trade transactions and shall submit monthly report in
such form as may be prescribed, to the Director.

(8) The Director may seek any additional information from the
direct marketing licensee and may also inspect and issue direction relating to
functioning of such wholesale purchases and activities incidental thereto.

(9) The direct marketing licensee shall be liable to pay fee on
wholesale purchases at a rate of not less than one rupee but not exceeding
two rupees for every hundred rupees of the aggregate amount for which the
agricultural produce is bought or sold. The said fee shall be credited to the
Market Development Fund formed under section 45.

7-D. Dispute settlement.— Any dispute arising between or among
licensees of e-trading, direct marketing, private market yard or private market
sub-yard shall be referred to the Director for settlement.

Amendment of 4. In section 8 of the principal Act,—

section 8.
(1) for the marginal heading, the following marginal heading shall be

substituted, namely:—
“Trading in notified agricultural produce in notified market area.-”;

(2) in sub-section (1), for the expression “No person shall, within a
notified area,-” the expression “No person shall, within a notified market area,-”
shall be substituted.

Amendment of 5. In section 8-A of the principal Act, in sub-section (1), for the
section 8-A. words “any notified agricultural produce in any notified market area”,
the words “any agricultural produce” shall be substituted.
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6. For section 14 of the principal Act, the following section shall be Substitution of
substituted, namely:— section 14.

“14. Deputy Director of Agriculture (Agri Business) to be
ex-officio member.— The Deputy Director of Agriculture (Agri Business)
in-charge of marketing having jurisdiction over the notified area shall be the
ex-officio member of the market committee established for such area, or
where there are two or more Deputy Directors of Agriculture (Agri Business)
in-charge of marketing having jurisdiction over different portions of a notified
area, one of such Deputy Directors of Agriculture (Agri Business) as the
Government may specify in this behalf.”.

7. In section 17 of the principal Act, for the expression, “Land Acquisition Amendment of
Act, 1894 (Central Act | of 1894)”, the expression “Right to Fair Compensation section 17.
and Transparency in Land Acquisition, Rehabilitation and Resettlement
Act, 2013 (Central Act 30 of 2013)” shall be substituted.

8. In section 24 of the principal Act,— Amendment of

section 24.
(1) for sub-section (1), the following shall be substituted, namely:—

“(1) The market committee shall levy a fee on any notified agricultural
produce bought or sold in the notified market area at a rate not exceeding
two rupees for every hundred rupees of the aggregate amount as may be
prescribed for which the notified agricultural produce is bought or sold whether
for cash or for deferred payment or other valuable consideration:

Explanation.— In the determination of the amount of the fee payable
under this Act, any fraction less than fifty paise shall be disregarded and any
fraction of fifty paise or exceeding fifty paise shall be regarded as one rupee.”;

(2) sub-sections (3) and (4) shall be omitted,;

(3) for sub-section (5), the following sub-section shall be substituted,
namely:—

“(3) Any notified agricultural produce taken or proposed to
be taken out of a notified market area exceeding such quantity as may be
prescribed shall be accompanied by a permit issued by the Secretary of the
market committee subject to the by-laws made in this behalf by the market
committee.”.

9. In section 33 of the principal Act,— Amendment of

section 33.
(1) in the proviso to sub-section (1), for the words “nine years”, the

words “nine years and six months” shall be substituted,;

(2) in sub-section (5), for clause (c), the following clause shall be
substituted, namely:—

“(c) the Deputy Directors of Agriculture (Agri Business) in-charge of
marketing having jurisdiction over the notified area referred to in section 14.”.
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Amendment of 10. In section 35 of the principal Act, in sub-section (2), in clause (b),
section 35. for the expression “Land Acquisition Act, 1894 (Central Act | of 1894)", the
expression “Right to Fair Compensation and Transparency in Land Acquisition,
Rehabilitation and Resettlement Act, 2013 (Central Act 30 of 2013)” shall be

substituted.

Amendment of 11. In section 37 of the principal Act, sub-section (4) shall be omitted.
section 37.

Insertion of section 12. After section 37 of the principal Act, the following section shall be
37-A. inserted, namely:—

“37-A. Powers and functions of the Chief Executive Officer.—
Subject to the superintendence of the Board, the Chief Executive Officer
shall—

(i) exercise supervision and control over officers and staff of the
Board;

(i) arrange for the meetings of the Board and maintain records
of the proceedings of the meetings of the Board;

(iii) take such steps as deemed necessary for execution of the
decision of the Board;

(iv) supervise and inspect the construction or repair work of
buildings, undertaken by the Market Committees; and

(v) discharge such other functions, as may be authorised by the
Board, from time to time.

Amendment of 13. In section 46 of the principal Act, after clause (5), the following
section 46. clauses shall be added, namely:—

“(6) to grant, renew, suspend or cancel licence for establishing or
operating private market yard, market sub-yard, and for direct marketing;

(7) to launch prosecution for contravening the provisions of section
7A, 7B or 7C or the rules made thereunder;

(8) to ensure timely and proper conduct of the elections of the
Chairman and Vice-Chairman of the Market Committee and Vice-President of
the Board;

(9) to accept the resignation of the Chairman or Vice-Chairman of
the Market Committee.”.

Amendment of 14. In section 50 of the principal Act, for the words “the market committee”,
section 50. the words “the market committee or the Director, as the case may be,” shall
be substituted.

Amendment of 15. In section 52 of the principal Act, for sub-section (1), the following
section 52. sub-section shall be substituted, namely:—

“(1) The Government may make rules for carrying out all or any of
the provisions of this Act.”.
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16. In section 55 of the principal Act,— Amendment of

section 55.
(1) in sub-section (1), for the words “the Board”, the words “the

Board or the Director” shall be substituted;
(2) in sub-section (2),—

(i) in clause (a), for the words “the market committee”, the
words “the market committee or the Director” shall be substituted;

(i) in clause (b), for the word “the Board”, the words “the Board
or the Director” shall be substituted.

17. In section 57 of the principal Act, for the word “the Board”, the words Amendment of
“the Board or the Director” shall be substituted. section 57.

18. In section 58 of the principal Act, in sub-section (2), for the word Amendment of
“the Director”, the words “the marketing committee or the Director” shall be section 58.
substituted.

19. Section 59 of the principal Act shall be renumbered as Amendment of
sub-section (1) of that section and after sub-section (1) as so re-numbered, the section 59.
following sub-section shall be added, namely:—

“(2) All sums due from the licensees of private market yard, private
market sub-yard, e-trading or direct marketing either by way of fee or otherwise
under this Act or the rules may be recovered in the same manner as arrears of
land revenue.”.

Tamil Nadu 20. (1) The Tamil Nadu Agricultural Produce Marketing (Regulation) Repeal and Saving.
Ordinance 6 of Second Amendment Ordinance, 2020 is hereby repealed.
2020.

Tamil Nadu Act 27 (2) Notwithstanding such repeal, anything done or any action taken under
of 1989. the principal Act, as amended by the said Ordinance, shall be deemed to have

been done or taken under the principal Act, as amended by this Act.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government,
Law Department.
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly received the assent
of the Governor on the 5th October 2021 and is hereby published for
general information:—

ACT No. 31 OF 2021.

An Act further to amend the Tamil Nadu Agricultural Produce
Marketing (Regulation) Act, 1987.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in the
Seventy-second Year of the Republic of India as follows:--

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Marketing Short title and
(Regulation) Amendment Act, 2021. commence-
ment.

(2) It shall be deemed to have come into force on the 30th day of November 2020.

Tamil Nadu Act 2. In section 33 of the Tamil Nadu Agricultural Produce Marketing Amendment of
27 of 1989. (Regulation) Act, 1987 (hereinafter referred to as the principal Act), in the proviso to section 33.
sub-section (1), for the expression “nine years and six months”, the expression “ten
years and six months” shall be substituted.

3. Notwithstanding anything contained in the principal Act, every person Validation.

exercising the powers and discharging the functions of a Special Officer of the
market committees, with effect on and from the 30th day of November 2020,
shall be deemed to have been appointed as such Special Officers under sub-section
(1) of section 33 of the principal Act, as amended by this Act, and anything done or
any action taken by the said Special Officers during the period commencing on the
30th day of November 2020 and ending with the date of publication of this Act in
the Tamil Nadu Government Gazette, shall be deemed to have been validly done or
taken under the principal Act, as amended by this Act.

(By Order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Tamil Nadu

Act 27 of 1989.

Tamil Nadu
Ordinance
6 of 2021.

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 21st January 2022 and
is hereby published for general information:—

Act No. 9 of 2022.

An Act further to amend the Tamil Nadu Agricultural Produce
Marketing (Regulation) Act, 1987.

Be it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-second Year of the Republic of India as
follows:-

1. (1) This Act may be called the Tamil Nadu Agricultural
Produce Marketing (Regulation) Amendment Act, 2022.

(2) It shall be deemed to have come into force on the
27th of November 2021.

2. In section 33 of the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act, 1987 (hereinafter referred to as the principal Act),
in the proviso to sub-section (1), for the expression “ten years and
six months”, the expression “eleven years and six months” shall be
substituted.

3. (1) The Tamil Nadu Agricultural Produce Marketing
(Regulation) Second Amendment Ordinance, 2021 is hereby
repealed.

(2) Notwithstanding such repeal, anything done or any
action taken under the principal Act, as amended by the said
Ordinance, shall be deemed to have been done or taken under the
principal Act, as amended by this Act.

(By order of the Governor)

Short title and
commencement.

Amendment
of section 33.

Repeal and
saving.

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.

ON BEHALF OF THE GOVERNMENT OF TAMIL NADU

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 15th March 2023 and
is hereby published for general information:—

ACT No. 6 OF 2023.

An Act further to Amend the Tamil Nadu Agricultural Produce
Marketing (Regulation) Act, 1987.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-third Year of the Republic of India as follows:-

1. (1) This Act may be called the Tamil Nadu Agricultural Produce Short title and

Marketing (Regulation) Amendment Act, 2023. commencement.
(2) It shall be deemed to have come into force on the 30th day
of November 2022,
Tamil Nadu Act 2. In section 33 of the Tamil Nadu Agricultural Produce Marketing Amendment of
27 of 1989. (Regulation) Act, 1987 (hereinafter referred to as the principal Act), in  section 33.

the proviso to sub-section (1), for the expression “eleven years and
six months”, the expression “ twelve years and six months” shall be

substituted.
Tamil Nadu 3. (1) The Tamil Nadu Agricultural Produce Marketing (Regulation) Repeal and
Ordinance 5 of Second Amendment Ordinance, 2022 is hereby repealed. saving.

2022.

(2) Notwithstanding such repeal, anything done or any action
taken under the principal Act, as amended by the said Ordinance, shall be
deemed to have been done or taken under the principal Act, as amended
by this Act.

IV-2 Ex. (96) [21]
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Validation. 4. Notwithstanding anything contained in the principal Act, every
person exercising the powers and discharging the functions of a Special
Officers of the market committees, with effect on and from the 30th day
of November 2022, shall be deemed to have been appointed as such
Special Officers under sub-section (1) of section 33 of the principal Act,
as amended by this Act, and anything done or any action taken by the
said Special Officers during the period commencing on the 30th day of
November 2022 and ending with 15th day of December 2022, shall be
deemed to have been validly done or taken under the principal Act, as
amended by this Act.

(By Order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (Legislation),
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Part IV—Section 2

Tamil Nadu Acts and Ordinances

The following Act of the Tamil Nadu Legislative Assembly
received the assent of the Governor on the 30th January 2024 and
is hereby published for general information:—

ACT No.1 OF 2024.

An Act further to amend the Tamil Nadu Agricultural Produce
Marketing (Regulation) Act, 1987.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-fourth Year of the Republic of India as
follows:-

1. (1) This Act may be called the Tamil Nadu Agricultural Short title and
Produce Marketing (Regulation) Second Amendment Act, 2023. commencement.

(2) It shall come into force on such date as the State
Government may, by notification, appoint.

Tamil Nadu Act 2. In section 2 of the Tamil Nadu Agricultural Produce Amendment of
27 of 1989. Marketing (Regulation) Act, 1987 (hereinafter referred to as the  section 2.
principal Act),—

(1) after clause (8-b), the following clause shall be
inserted, namely:-

“(8-c) “Farmer Producer Company” means a producer
Central Act company formed and registered as such, by a group of agricultural
1 of 1956. farmers, under the Companies Act, 1956;”;

(2) after clause (14), the following clause shall be inserted,
namely:-

“(14-a) “online trading platform” means an electronic
platform, for conduct of trading in any agricultural produce and for
matters connected therewith, provided under section 8-B;”;

[1]

IV-2 Ex. (31)
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Substitution of 3. For section 7-D of the principal Act, the following section
section 7-D. shall be substituted, namely:-

“7-D. Dispute resolution.— Any dispute arising between
or among licensees of direct marketing, private market yard
or private market sub-yard, licence holders under section 8-A,
markets, including special and subsidiary markets shall be referred
to the Secretary of the market committee concerned for resolution.
The Secretary shall resolve the issue in a summary manner within
thirty days, after giving the parties to the dispute, a reasonable
opportunity of being heard.”.

Insertion of new 4. After section 7-D of the principal Act, as so substituted, the
section 7-E. following section shall be inserted, namely:-

“7-E. Appeal.— (1) Any person aggrieved by an order of
the Secretary passed under section 7-D, may within thirty days from
the date of receipt of such order, prefer an appeal in such form and
manner as may be prescribed, to the Director, who shall be the
Appellate authority.

(2) The Appellate authority shall, within thirty days,
dispose of every appeal after giving the parties a reasonable
opportunity of being heard:

Provided that the Appellate authority may entertain an
appeal after the expiry of the said period, if sufficient cause is shown
by the appellant for not preferring the appeal within the time limit.

(3) The Appellate authority, may, if it considers necessary
so to do, grant a stay on the order appealed against for such period
as it may deem fit.

(4) The order passed on an appeal shall be final and
binding on the parties.”.

Amendment of 5. In section 8-A of the principal Act, for sub-section (1),
section 8-A. the following sub-section shall be substituted, namely:-

“(1) Notwithstanding anything contained in section 8, the
Director or an officer authorised by him in this behalf, may grant
licence to a person for buying, selling or operating in any other
capacity, in relation to buying or selling of any agricultural produce
throughout the State through online trading platform or otherwise.
Every application for grant of licence shall be made in such form
and manner and accompanied by such fee, as may be prescribed.”;

Insertion of new 6. After section 8-A of the principal Act, as so amended, the
sections 8-Band  following sections shall be inserted, namely:-
8-C.

“8-B.Online trading platform.—(1) No person shall
establish and operate an online trading platform without obtaining a
licence under this section.

(2) Every application for grant of a licence to establish
and operate an online trading platform shall be made to the Director
or any officer authorised by him in such form and in such manner
together with such fee and a bank guarantee not less than rupees
ten lakhs as may be prescribed.
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(3) The Director or any such officer authorised by him
either grant or refuse to grant a licence:

Provided that no application for grant of licence shall
be rejected, unless the applicant has been given a reasonable
opportunity of being heard.

(4) A person who has been granted licence under
this section shall provide all infrastructure facilities and services
connected to online trading platform, as may be prescribed.

(5) The licensee is entitled to collect user charge on every
online sale transaction of any agricultural produce at such rate as
may be fixed by the market committee not exceeding the fee levied
under section 24:

Provided that no user charge shall be collected from the
producer of that agricultural produce.

(6) Trading of agricultural produce through online trading
platform shall be made in such manner as may be prescribed.

8-C. Intergration with online trading platform.- A licensee
of private market yard or private market sub-yard may apply
for permission to the Government or any of its agency for integration
with online trading platform, in such form and in such manner,
as may be prescribed.”.

7. In section 10 of the principal Act, in sub-section (2), Amendment of
for the proviso to clause (a), the following provisos shall be  section 10.
substituted, namely:-

“Provided that one of the farmers shall be from a Farmer
Producer Company:

Provided further that where more than one agricultural
produce has been notified in respect of any notified area, such
nomination shall, as far as practicable, secure the interests of the
producers of all the notified agricultural produces in that notified
area;”.

8. In section 24 of the principal Act,— Amendment of
section 24.
(1) to sub-section (1), the following proviso shall be added,

namely:-

“Provided that no fee shall be levied more than once on
any notified agricultural produce bought or sold in any notified
market area within the State.”;

(2) to sub-section (2), after the proviso, the following
proviso shall be added, namely:-

“Provided further that the burden of proving that any
notified agricultural produce is not liable for levy of fee or the fee
payable has already been paid under this section, shall lie on the
person claiming such non-liability or such payment, as the case
may be.”.

9. After section 46 of the principal Act, the following section Insertion of new
shall be inserted, namely:- section 46-A.
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“46-A. Powers, functions and duties of the Secretary.—The
Secretary shall,—

(i) be the chief executive officer of the market committee;

(i) carry into effect the resolutions passed by the market
committee;

(iii) exercise control and superintendence over the staff of
the market committee;

(iv) ensure collection of fees and other moneys leviable by
or due to the market committee;

(v) account for all the moneys received and payments
made on behalf of the market committee;

(vi) attend the meetings of the market committee and
sub-committees and take part in the discussion:

Provided that the Secretary shall have no right to vote;

(vii) tender advice on matters referred to by the market
committee;

(viii) supervise all construction works in the markets;

(ix) undertake inspection of the markets to ensure its
proper functioning.”.

Substitution of 10. For the Schedule to the principal Act, the following Schedule
Schedule. shall be substituted, namely:-
“THE SCHEDULE
[See section 2(1)]
Names of Agricultural Produce
Paddy.
Cholam (Jowar).
Cumbu (Bajra).
Ragi.
Maize.
Thinai.
Kudiraivali.
Varagu.
Samai.
Red gram (Thuvarai- whole).
. Black gram (Ulundu- whole).
. Green gram (Pachaippairu- whole).
. Bengal gram (Kondakadalai- whole).
. Lab (Mochai).
. Cowpea (Karamani).
Horse gram (Kollu).
. Moth Bean.
. Groundnut (Pods or Kernels-Whole).
. Gingelly or Sesamum seeds or Ellu.
. Castor (Pods or seeds).
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21. Sunflower seeds or Kernels.

22. Cotton seeds.

23. Neem seeds.

24. Tobacco.

25. Gloriosa superba seeds.

26. Tapioca tubers.

27. Chillies or Red chillies.

28. Garlic.

29. Coriander (Dhania seeds).

30. Cardamom.

31. Arecanut (whole or splits).

32. Tamarind (with or without skin and seeds).
33. Cashew nuts.

34. Ginger (inji, sukku).

35. Turmeric in all forms (bulb or finger).

36. Sugarcane Jaggery (Jaggery powder, brown sugar).
37. Palmgur Jaggery.

38. Raw rubber in all forms, pale latex crepe, sole crepe
and centrifuged latex rubber, all grades of rubber sheets
including estates brown crepe grades.

39. Silk cotton in all forms.
40. Coconut (in all forms except tender coconut).”.

(By Order of the Governor)

S. GEORGE ALEXANDER,
Secretary to Government,
Law Department.

PRINTED AND PUBLISHED BY THE COMMISSIONER OF STATIONERY AND PRINTING, CHENNAI
ON BEHALF OF THE GOVERNMENT OF TAMIL NADU
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Short title and
commencement.

Amendment of
section 33.

Validation.

The following Act of the Tamil Nadu Legislative Assembly received the
assent of the Governor on the 9th July 2024 and is hereby published for
general information:—

ACT No. 28 OF 2024.

An Act further to amend the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act, 1987.

BE it enacted by the Legislative Assembly of the State of
Tamil Nadu in the Seventy-fifth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Agricultural Produce
Marketing (Regulation) Amendment Act, 2024.

(2) It shall be deemed to have come into force on the 3oth day of
November 2023.

2. In section 33 of the Tamil Nadu Agricultural Produce Marketing
(Regulation) Act, 1987 (hereinafter referred to as the principal Act), in the
proviso to sub-section (1), for the expression “twelve years and six months”,
the expression “thirteen years and six months” shall be substituted.

3. Notwithstanding anything contained in the principal Act, every person
exercising the powers and discharging the functions of a Special Officer of
the market committees, with effect on and from the 30th day of November
2023, shall be deemed to have been appointed as such Special Officers under
sub-section (1) of section 33 of the principal Act, as amended by this Act, and
anything done or any action taken by the said Special Officers during the
period commencing on the 30th day of November 2023 and ending with the
date of publication of this Act in the Tamil Nadu Government Gazette, shall
be deemed to have been validly done or taken under the principal Act, as
amended by this Act.

(By order of the Governor)

Tamil Nadu Act 27
of 1989.

S. GEORGE ALEXANDER,

Secretary to Government,
Law Department.
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